OFFICE OF THE
PRINCIPAL CHIEF CONSERVATOR OF FORESTS

FOREST DEPARTMENT, GOVERNMENT OF HARYANA
C- 18, Van Bhawan, Sector- 6, Panchkula, Tel./Fax +91 1722563988, 2563861,

Email.: cffcpanchkula@gmail.com

No.:. P-Z-Y e / 2673 Date: /3—} ?/307 |

To
Consultant (Judicial)
National Green Tribunal
New Delhi

Sub.: Action taken report on order of Hon’ble National Green Tribunal in 0. A. No.
04 of 2013 titled as Sonya Ghosh Vs State of Haryana & Ors. And 0. A. No. 28
of 2015 titled as Haryali Wefare Society Vs. Union of India & Ors.

Hon’ble National Green Tribunal has passed an order on 26.08.2020 in 0. A. No.
04 of 2013 titled as Sonya Ghosh Vs State of Haryana & Ors. And 0. A. No. 28 0f 2015 titled
as Haryali Wefare Society Vs. Union of India & Ors. The operative part of the order is as

under:

“7. Learned Additional Advocate General for the State of Haryana submits that

forest areas since been identified, steps are being taken for restoration by

removing the encroachment which will require some further time. Accordingly,

we grant further with a direction that prompt action be taken for enforcement of

law and further status report as on 31.01.2021 may be filed before the next date

by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
. Support PDF and not in the form of Image PDF.”

The action taken report was inadvertently emailed at ngt.filing@gmail.com on

12.04.2021. The same is again sent herewith at judicial-ngt@gov.in with attachments for

further necessary action please.

Encl. as above

- 13(g(21
Addl. Principal Chief Conservatog(ofForests (FCA)
Haryana, Panchkula



Office of the
Principal Chief Conservator of Forests
Forest Department, Government of Haryana

C- 18, Van Bhawan, Sector- 6, Panchkula, Tel./Fax +91 1722563988, 2563861,
Email.: cffcpanchkula@gmail.com

No.: 3-1*‘““{ 1243 Date: \2-SH-2523

To
Consultant (Judicial)
National Green Tribunal
New Delhi

Sub.: Action taken report on order of Hon’ble National Green Tribunal in O. A. No.
04 of 2013 titled as Sonya Ghosh Vs State of Haryana & Ors. And O. A. No. 28
of 2015 titled as Haryali Wefare Society Vs. Union of India & Ors.

Hon’ble National Green Tribunal has passed an order on 26.08.2020 in O. A. No.
04 of 2013 titled as Sonya Ghosh Vs State of Haryana & Ors. And 0. A. No. 28 of 2015 titled
as Haryali Wefare Society Vs. Union of India & Ors. The operative part of the order is as

under:

«7 Learned Additional Advocate General for the State of Haryana submits that
forest areas since been identified, steps are being taken for restoration by
removing the encroachment which will require some further time. Accordingly,
we grant further with a direction that prompt action be taken for enforcement of
law and further status report as on 31.01.2021 may be filed before the next date
by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.”

As directed by Hon’ble National Green Tribunal, the status report received from
Conservator of Forests, South Circle, Gurugram is enclosed herewith for further

necessary action please.

Encl. as above

Al s Y e

L . — 04-4.2024A
Principal Chief Conservator of Forests (HoFF)

Haryana, Panchkula



Haryana Forest Department

office of Conservator of Forest, South Circle,

Forest Complex, Near Court, Gurugram, Tel. 0124-2320981
Email: cf.gurgaon@gmail.com

No.: 38 Dated: 6 }.oY, 202}
To,

P.C.C.F, Haryana,

Van Bhawan, Panchkula.

Sub.: In the matter of Sonya Ghosh Vs. State of Haryana & Ors. and Haryali Welfare
Sociedty Vs. Union of India & Ors. in OA No. 04/2013 (Suo Moto) (M.A. No.
186/2013, M.A. No. 568/2013, M.A. No.737/2013, M.A. No.74/2014, M.A.
No.75/2014 & M.A. No. 787/2014) and OA No. 28/2015 (MA No. 61/2015).
ey

In the matter of Sonya Ghosh V/s State of Haryana in OA no 04 of 2013 the
reports of Committee constituted vide orders of Additional Chief Secretary, Govt. of
Haryana, Forest & Wildlife Department, No. 1495-Ft-1-2019/9013 dated 08.07.2019 was
submitted vide your office letter no D 1-490/6213 dated 18.06.2020 and D I 490/7242
dated 25.8.2020 in compliance of Hon’ble National Green Tribunal order dated
23.10.2018. The same has been accepted by the Hon’ble Tribunal.

After considering the report filed on behalf of State of Haryana, the Hon’ble
Green Tribunal has granted further time to State of Haryana with a direction to take
prompt action as under: |

“7. Learned Additional Advocate General for the State of Haryana submits that
forest areas since been identified, steps are being taken for restoration by
removing the encroachments which will require some further time. Accordingly
we grant further time with direction that prompt action be taken for
enforcement of law and further status report as on 31.01.2021 may be filed

before the next date by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR support PDF and not in form of Image PDF



In this regard the Action Taken Report received from DFO Gurugram, Faridabad
and Nuh is enclosed herewith. Therefore, the report in this matter from State of Haryana has to
be submitted before Hon’ble National Green Tribunal before next date of hearing. The directions
passed by the Hon’ble Tribunal shall be complied with sincerely.

Encl: As above -

Conservaton of Forests,
South Circle, Gurugr%.

A
Endst. No. 29 - 4| No. 6Fvy.202)

A copy is forwarded to DFO, Gurugram, Faridabad and Nuh for information.

W

Conservator bf Forests,

South Circle, Gurugram%

td
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Action taken report in Q.A., No. 04/2013 Sonya Ghosh Vs State of
Haryana & Others. and Haryali Welfare Society Vs. Union of India & Ors.

The Original Application No. 04 of 2013 has been filed by applicant Sonya
Ghosh before the National Green Tribunal on 12.09.2013. That Hon’ble NGT
on dated 26.08.2020. has passed an order which is as under-:-

“Learned Additional Advocate General for the State of
areas since been identified, Sleps are being taken for restoration by removing the
encroachments which will require some further time. Accordingly, we grant further

time with a direction that prompt action be taken for enforcement of law and further
Status report as on 31.01.202] may be filed before the ne;

ngt@gov.in”

In the matter of Sonya Ghosh Vs, State of|Haryana in 0.A. No. 04 of

Haryana Subméits that forest

Xt date by e-ma:F'l at judicial-

2013 in the Hon’ble National Green Tribunal, The PCCF (HoFF); Haryana had
submitted the reports of Committee constituted vide| orders of Ad;ditional Chief
Secretary, Govt. of Haryana, Forest & Wildlife Department, No. 1495-Ft-I-
2019/2013 dated 08.07.2019 in compliance of order dated 23.1d.2018, to the
Hon’ble National Green Tribunal vide letter no D 1-490/6213 dated 18.06.2020 and
D 1-490/7242 dated 25.08.2020. The same had been accepted by the Hon’ble
Tribunal. The committee had identified the following violations and the

Government Department responsible for taking necessary remedial action.

F Total No. of prosecution cases filed under EP Act] 1986 for farm | 513
house/ structure in violation of Aravali Notification datedi
07.05.1992 District Gurugram by HSPCB. ,
2. | Total No. Show Cause Notice issued for farm house/ structure for| | 195
commencing  unauthorized  construction activity  without|
permission in violation of Aravali Notification dated 07.05.1992|
by MC Sohna |
3. | Total No. Show Cause Notice issued for farm house/ structure for|| 3
commencing construction activity without permission in violation |
of Aravalli Notification dated07.05.1992 by Town & Country |
Planning Department, Gurugram. |
4. | Total No. violations in areas notified under section| 4 and/or 5 of | 52
the PLPA, 1900. The Department has taken actions as per the
provisions of the India Forest Act, 1927 against these violations.




The status report submitted by all concerned departments in their areas of

jurisdiction is given below:

L. Forest Department, Gurugram:

Divisional Forest Officer, Gurugram informed that there are 52

violations in areas enclosed under section 4 & 3
Cause Notices have been issued to all the violator

of the PLPA| 1900. Show
s for violation.:s in section 4

& 5 of PLPA 1900. The Action Taken Report by Forest| Department

Gurugram against the violations, Annexure L is as

follows:

Total No. of permissions given under FCA 1980 by MOJ

EF&CC. ‘

Total No. of Violators approaches the Hon’ble Civil Coq

rt Sohna & Gurqlgram.

B =

Total No. of Violators approaches the Hon’ble Punjab and Haryana High Court.

land owner is “GairMumkin Pahar.
possession of the land seems to be in

done

As per district revenue record some Mustil. No.in Raisina Village belongs to the

”. Beside this, as per range officer report
PLPA 1900 section 4&5
was required. Demarcation done in number of areas where violations has been

and dema:.rcation

As per district revenue record
land owner is

possession of the land seems to be in

some Mustil. No.in Raisin

PLPA 1900 sectio

requested to direct the Concerned Tehsildar to demarcate

a Village belong§ to the

“GairMumkin Pahar. ”, Beside this, as per range officer report

n 4&S5 and demarcation

was required. The No. of areas under violations where DRO Gurugram has been

the area.

Total No. of violations in Bandhwari (Panchayat

MCG Gurugram to take necessary action.

Land) under A}ravalli

Notification1992 and requested the Regional Officer HSPCB and Commissioner

i

Total No. of Violators
them.

in SEC Faridabad Prosecution Cases were filed aigainst

Total No. of government bodies has to apply FCA 1980

Total No. of violations restored.

!
|

— I\ oo
_C:'- .

Total No. of violations such as old temple and peer dargah which falls iunder

E N1 ]

. Haryana State Pollution Control Board:

Municipal Council, Sohna, Gurugram:

Executive Officer, Municipal Council Sohna, vi

section 4 & 5 of PLPA 1900 constructed before notification dated 05.03.19?0.

Dated 05/04/2021 has submitted ATR as Annexute 11.

The Regional Officer HSPCB Gurugram info
prosecution cases have been filed under Environment
Aravalli Notification dated 07.05.1992 district Guru

de Letter No. 1026/MCS

rmed that total 513 no.
Protection act 1986 for
gram and action has to




be taken against 195 violations/ farm houses for
construction activities without permission it
Notification dated 07.05.1992 by EO, MC Sohna.

4. Municipal Corporation, Gurugram:

The Joint Commissioner, MCG informed

restored from Violators and further informed that in Bandh
Pahari , Haiderpur Viran , Ghata village some of the Violators

commencing iunauthorized

1 violations |of Aravalli

that 5 acres of land was
wari, Gawal
approached

the Hon’ble High Court, Chandigarh and Supreme Court, New Delhi.
Further, necessary action has to be taken by committee after considering the

decision of the Hon’ble Supreme Court and NGT New Delhi. |
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Looking for the right
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Looking for the right
name & address

Kholi mandir Gausala-
Baba mohan ram &

ructure

Village

Viran

Details of violation in Section 4 & 5 of PIPA in Dictns
Name of Tehsil | Name of o cre——— i1

E orders the Ghata Village land in dis pute shall remain stayed

FOR 08/0484 date-25.03.2017 FOR 100434 date-28.03.2017 FOR 11/0484 daia.
E HE il AL H 29.03.2017, Case disposed of
E Haidar E:. 3.10Acre |28.440503 | 77.1182 | yes

Ghata H . 28431471 [ 77.11421 | yes | CWP No. 6950 under considerati

Ghata

bjﬁqXC&L 7z

0 Area

(Estimated

)

g—aﬁl

Action taken

on in Hon'able P&H High Court. Order - (Till further

SEC Fbd. Fine Rewarded dated 07-02-2020, FINE

PC Case No. 20-G, 2020-21

Haidarpur - e e Civil Court Gurugram CS/4847/2018
Structure & — Gurugram Viran 344/1,345 585 m2 28.26'14 7R7'18 Yes Next Date 23-04-2021 (Argument) St ay order
Boundary Wall
Gawal Civil Court Gurugram CS/1640/20, Reply submitted on 03.03.2021, in Hon'ble civil
Gurugram Pahari 2548 m2 | 28.4403 58 | 77.12418 an court GGM (Next am»m-om.oa.mom: Stay vide order dated 25-09-2020
Boundary Wall _ * ‘ Civil Court Gurugram CS8/1640/20, Reply submitted on 03.063.2021, in Hon'ble civil
& Small- Reom : court GGM (Next date-06.04.2021 )
Imﬁmﬁ:ﬁ‘ T ‘ 9732 m2 y iy
Gurugram Nirier 34313 Aprx. 28.2628 | 77.7'24 Yes
28.22 76.59 As per Sarpanch of village construction is around 300
Gurugram Sakatpur 85 995m2 24.021010 50.257143 Yes 1970 notification)
Gurugram WM:EM_“ 84//4/1 16158 m2 | 282556 T3 n Hon'ble High Court Case No. 94 of 2019 vs MCG & Others, Stay Order
Gawal
Gurugram Pahari 84//4/2
Gurugram

E

Farm House Gurugram

Gawal
Pahari
Gawal
Pahari

615m2 28.432904 | 77. 12695 H Hon'ble High Court Case No. 94 of 2019 vs MCG & Others, Stay Order
Gawal - :
Pahari 84//4/3 12163m2 | 28.25'55" | 77.736" |  ves Case No. CS/1676/20 Rept

& Others, Stay Order
wMﬁ__. H 6334m2 | 2842729 | 7712892 H Case No. CS/1637/20 Reply submitieg on 03.03.2021 in Hon

Gawal
Pahari
1800m2 28.441494 | 77 12412

Yes
Gawal _ 'ble High Court C 4 0f 2019 vs MCG & Oth
Pahari 77.7'19 Yes Hon'ble High Court ase No. 94 o Vs ers

wm_zmzs..m 23119

y submitted on 03.03.2021,

in Hon'ble Civil court
Gurugram (Next date-06.04.2021 )

» Stay order vide dated 06-11-2020

Hon

'ble High Court Case No. 94 of 2019 vs MCG & Others, Stay Order

8042m2 | 28428865 H
E 28.429572 | 77.12715 Yes

Hon'ble High Court Case No. 94 of 2019 vs MCG

'ble Civil court

Gurugram (Next date-06.04.2021 . Stay order vide dated 25-09-2020

Case No. CS/1704/20 Reply submitted on 03.03.2021

in Hon'ble Civil court
Gurugram (Next nmmm-om.oa.mom:_ Stay Order vide

dated 23-10-2020

28.24'26" | 77.09'19"

Yes

1095m2

398m2

Demolished by MCG

28.24'28" | 77.09'20"

Yes

Demolished by MCG



Looking for the ri :
:MB m:% mﬂrﬁmmﬁz Farm House Gurugram mmsmrsm e T8UmMZ 28.24'29" 77.20'19" Yes Demolished by MCG
5. |Looki i :
P rmw: i Mw_mﬁw S e House mmzmzss 353m2 | 28.24'30" | 77.0919" |  yes Demolished by MCG

Jai kishan S/o

Chandgi Ram Khillu

S/o Ragbeer

Dhani Ram /o

Hukam singh Degh =
20 |raj s/o jeet ram Boundary wali Gurugram Sikhopur 2432 624 m2 28.21'43" 76.59'22" Yes PC No. 21 G of 2020-21

Shishpal s/o Itwari

Rajpal s/o itwari

Ramesh s/o Samviya

Udaybhan s/o

chuhad singh

28.21'38" v As per Sarpanch of village construction is around 350 years old. (constructed before
: i % 1970 notification)

i Ol will be evacuate by joint operation of MC
w%ﬂom%uw:mﬁﬂam_ Manesar, DTP GGM and DC GG,
2 |Singh Mahabir S/o %MM__HNm Gurugram \ m_._s%i 2441 \ 3933m2 ‘ 28.36014

Risal singh Narender
S/o Risal singh

28.20'55"

As per Sarpanch of village construction is around 150 years old.(constructed before
1970 notification

Jhuggi Kasan Gurugram Kasan 269 17926m2 | 28.21'21 25 |76.54'33.59

Boundary Wall Y6 e
Manesar 1.30 Acre |28 20 29.67 2 Yes
Indian Oil Ltq. 11.28

& Small
Structure
Farm House A-17.D.C
Gabriel 248 Espace, 22// 1 Min, 10
Nirvana Country. Sector- Boundery Wall Solmp Min
50, Gurugram (122018)
Farm Houyse A-19
Mukesh Arora B-26 Farm House Sohna 5561.91 M* | 28.32111] 77.016111 Yes
480723 M* | 28.320668 | 77.016314 n

Sector-36, Noida
1134541 M* | 28.316089 77.023249 n

Civil Court GGM (Next date - 29.07.2021)
CS 2955/2020
CS 2958/2020

CS 2951/2020

Yes

Kalu s/o
Muknaram

Constructed in 1984

Demarcation was done on 19.02.2021 & 20.02.2021 .Court Case no C8/380/2020 filed
by owner is pending for 28.04.2021.

45234 M* | 28321634 77.016024 Yes

Farm House A-21
Jyoti Mirdha Gahloat,
875, Sector-17 B, GGM

Farm House A-1, 124,
Nita Khanna 37-B,
Ashoka Avenue, Sainik
Farms, New Delhj India
(110062),

Demarcation was done on 19.02.20218& 20.02.2021. Final notice for removing the
encroachment is given,

Boundery Wall Sohna Raisina | 22//1 1, 12,19, 20

40// 1min, 2 min,
Farm House Sohna E 9,10, 11,12




Farm House A-33, A-
33A Sheetal Gaur (d/o

| Omprakash Kaushik) Boundery Wa o 2 Demarcation was done on 1 9.02.20218& 20.02.2021.Court Case no CS/49/2021 filed
_ 2 W/o Naresh Gaur, H. ng, one side Sahna Raisina 321110, 11,20 1099.51 M 2831813 77.019628 L by owner is pending for 28.04.2021.
Q-5/12, DLF City Phase-
I Gurugram
Farm House A-33B,
Sudhir Aggarwal S/o
Sh.Ip Aggarwal R/o 59 Boundery Wall 3210, 11, 19 Demarcation was done on 19.02.2021 20 02.2021.Cout Case noCS/271/2020 fieq
6 Esapce, Nirwana Sohna Raisina Sl 9128 M? 28.318016 77.019927 Yes & ; . e
Rooms, 20,21, 22 by owneris P or £28.04.2021.
Oocm:w, man”oao, ?
South City-2, Islam Pur
97, G6M,
wocnama.. Wall,
wﬂﬂﬂw Hﬁmﬂ Sohna 912,19 | sysom? | 28318367 | 77, 020453 | Yes  |Did not replied to notice.
tank
House A-33D, Ms,
Suman Arora wio Sh. _
B.B Arora, Boundery Wall _ ‘ \
R/
o tlatno. 1102, Rooms, Under _ Riision 32/19,10, 11, 12 8686.52 M2

Becon Tower, Omex
Hills I, Sector-43, Suraj
Kund, FBD

Farm House A-31GH,
Devender Kumar

tank

Boundery Wall,
Room

graund & Water

Haryana Tourisum Boundery Wall,
Complex (barbet) Sohna Bullding & Park

illigal Colony

Pahar Colony Sohna (Houses)

Stedium,
Hospital, training
block, Building
Admin Block &
Play Ground,
Astbal, Roads,
Barwood wire
Fainsing,
leveling by earth.

IRB Bhondsi /RTC
Bhondsi

19,20, 22

3211, 10

E
232//1,2,9, 10,
11,12,20,21, 22,

Sohna | )31, 6, 15, 16,
25 244712, 9,
259//2,3, 573,
6/1,6/2, 7,8, 9,

Sl 100 1o 13, 14,
15,17, t0 24 2571,

711,18, 19, 20,
21,22, 20/ 11 to
25 21//2,9, 10,
11,12, 22/ 6,7,
8,13, 14, 15, 23/
11,12, 16, 17, 18,
19,20, 23,24, 25,
24// 21/1, 28y
1, 29/ 4.5, 31y
8,9,10, 11, 12,
13 32// 11025

28318367 | 77.020453

513047 M? | 28.319098 77.020021

28.241662
28.242650

77.063900

2
61440 M 77.064467

28.239346
28.240271

77.066289

2
0071 M 77.066489

28375417
28374247
28.372336
28.373108
28.370949 77.098873

28371143 | 77.096333

77.09931

208985 M2

FCA sanction received 9HRC008/2020 date:

Ha FCA permission is being processed by t

hem as informed.

d 02.03.2021. The

pending area 6.0285



S -rto 25Ty

t0 12, 19t0 22,
75/01,2,910 12,

1 e _— - [19t0 22, 76//1 to 2 28.36743 77.097184 o . -
i 2 | tice.
2 Bhondsi Jail Buildings Sohna Bhondsi 25, 775, 6, 1s, 351190 M 28362732 77.095113 Did not replied to notice
16,25, 109/ I
2,3,8t013, 18 0

23, 108//5,6, 15

Building, Park & 8//16, 17,24, 9y
13 Rithoj Collage Eearth Leveling, Sohna Rithoj |12, 13, 14, 17, 18,
Boundery Wall 15, 21,2223, 24

— - Barbed wire
IF i ]
Vinod /o Raghunath Fansing S EE ki

Khachedu 8/o Bhopat
Houses & Jhuggi Sohna Khedla | 771711, 2472 3980 M?

w_.erc_.__ Hrn&mv._.:a.
Sohna, Dist- Gurugram

227412, 5,6,7,
KLM\N
w::&.smmn

f der FCA-1980 no. Date 08-03-1989.
€es

Banquit Hall,
Rooms, 4/ 12,19, 20. 5/ 2 Demarcation request to DRO, Gurugram sent vide letter no.3104 Dated 24.03.2021 to
Farming, Sohna Abheypur 16,17 16157 M 28.300559 | 77.1281 77 Yi take further action.

Boundery wall

Banquit Hall,
Rooms, 5 Demarcation request to DRO, Gurugram sent vide letter n0.3104 Dated 24.03.2021 to
Ferming, Sohna Abheypur | 25// g 10 13 16962 M 28.299132 | 77.130713 Yes take further action.

Boundery wall

Farm House & 411,20, sy >
Fermiti n Abheypur 14,15, 16, 17 11693 M 28.301950 | 77.128006 -
Farm House & Rojka 2 Demarcation request to DRO, Gurugram sent vide letter no.3104 Dated 24.03.2021 to
Farming H Guijar 130/ 60592 M 28.305561 | 77. 132337 Yes take further action.
: Rojka )
Farming Sohna Gujjar 118/ 130/ 14977 M 28.307458 77.134028 Yes

28.359756 77.103461 - . A : , -
E t I d.
28360309 | 77.10173 7 Yes  |Prosecution case IS pending at Envoirnmen Court Faridaba

H Restored

Yes  |Restored

28.326356
28.326499

28.325493
28.325699

77.113547
77.113747

Chandgiram $/o Harpal
Gujjar, vill Khedla

* 28.324836 \ 71113917 \

2
R M s omass 77.113769

Houses & Hhuggi Sohna _ Khedla \

indra Ghandi Holliday
Damdama

Yes
28.306924 |77 127515

Babli Blue Camp
THT ) ot sy
R 03w, Prareh
STHAQY, TRl wree,
-1, s

Ramesh Kohlj
(9810034111)

Amrik Singh Mikka
(9818448484) 5/
Ajmer Singh , D-97,

lind Floor, Vikashpuri,

New Delhi-11001§

Amrik Singh Mikka
Awﬁmaawamé Slo
Ajmer Singh , D-97,

IInd Floor, Vikashpuri,

New Delhi-11001g

Shamsher Singh
Ahlawat s/o Nawal
Singh Ahlawat 1 No.
136, Sector-17, GGM &
H No. 342, Sector-1 7i
GGM




Sangeeta D/o Saran
Singh, C-123, Jind Rojka Demarcation request to DRO, Gurugram sent vide letter no.3104 Dated 24.03.2021 to
23 : I 2 ,
Floor, Defence Cales Farm Hoy e Gujjar 129/ 20901 M 28301792 | 77.132732 Yes take further action,
0y Delhi

. Arun Vikas Guha S/o
-| late Sh. K. v Guha, H | Farm House & Rojka
A 2
N o 5t Chitranjan Farming Sohna Guijar 130/ 30285 M | 28304021 | 77.132382 | yes
g
Sanjay Dua S/o Nand

park, New Delhj
2% Lal Dya Farm-House &

Demarcation request to DRO, Gurugram sent vide letter no.3104 Dated 24.03.2021 to
take further action,

281933.82'| 7783758 Hxnmﬂozﬂa

Pond & Nligale
constraction

Pond & Illigale
constraction

Demarcation request to DRO, Gurugram sent vide letter no.3104 Dated 24.03.2021 to

R/O A-1205, Uttam take further action,

Nagar, New Delhi

28.303519 | 77.135823
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fagg- Action against the illegal constructed of Farm Houses

ol )TZ- 62|

situated in the Forest Land fall

under the area of Raiseena, Municipal Council Schnaj in compliance of jorders dated

23.10.2018 passed by Hon’ble National Green Tribunal
OA No. 4/2013 & OA 28/2015.

Ui favy ® gof &

qRYE WEAT g S geR dard ame § aid a9

1. As per Minutes of review meeting in pursuance to direftions in HSPCB Vs

and others order dated 27.08.2019 Compliance of action taken regardir

Gurugram on 02.09.2019 at 11.00 am Commissioner’s Camp office (?Y
# 4quiet AERET-SE R, (Enforcement) TEU A warar B SA)
195 B e &1 Rifen feu e g At ety Pl R
gRUMT WER g AR Aefrde R 00062014 & SR WA
76 g W 47 B R o 21 3R 9w g e erew @ Py,
IR gREE iR g B ol B

2. Regional Officer, GGurugram Region (S), HSPCB 3 Floor,

Gurugram 7 309 75 BT HSPCB /GRS/2020/5124 dated 07.05.2020
Forest Officer, Gurugram-cum- Member Secretary of the Committee &}

G dated 04.052020 @ T H In the matter Sonia Ghosh V/s State ¢f Haryana anothe
Welfare Society versus Union of India in QA No. 04/2013 (Suo Mcttl

737/2013, MA No. 74/2014, MA No. 75/2014 & MA No. 787/2014)

61/2015) B HEOH Q wrt 5 424w grewl w Pl ot Rl aR o Tow

Planning a9 U9 TR uRye @5+ g & @ &)

3. TR 4iReE e g @I 23052000 B 195 B BIAE @1 GRw o

, Principal Branch,|New Delhi in

> X B o sepee B B s £k iy ; .
9 TRIgE B v A forgr o € b sw a NGt B aew & s

! |y B

oRar ag I ufR

HSHDC Complex, |
yfd o) @ g

DFO Gurugram lett

{MA No. 568/2(
nd OA No. 28/20

o @ g auE
T4 & SR I

Akram Jamal

g directions in OA No. 4/2013 &
OA 28/2015 under chairmanship of Sh. Ashok Sangwan, IAS, Conpmissioner, Gurugr

am  Divisign,

4
=
o]

Y3y AT an s @

T ?»."'f&rif“bél,
The Division
Br no. 18-22-
's & Haryali
13, MA No.
15 {MA No,

i & Countiry
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4 WA IS NI 9T TR ERAMT EEAE B ST CWP No. 7719 of 2020 dated
03.03.2020 (7t Werw) &1 g # TR wRvT WA ER G 14062020 P UL 9 Hew
SRl & # 330 W s @ el /e el e iR 91 R T aeiwe 178 O B
® e BN 04062020 B R W A @ e TR GREG Ve BT B U T R
qReT TEA @ fawg ofie erR Y ¥ Rl 6 o B ® W Wl B R oty urw Brd
T & |

5 e R e g S At W g el ) Pl o aR us edie S
/2021,/2590 f& 29012021 EX S F1 e fvar 8| R swrw oty PR AR il
FIEAE Rl B A W W@ B (e oy Y i)

8 WA RO & O 2014 F RO weR WEY wER fen gm o
MefbEa F0 18,/39/2014-3 ¢ 31 08082014 (IR o) @ SRR TR WRyE wlew 7 @@
g E A e b o g eRamn wgRRee g 1973 B R S o Pt fede R
VR SRiael & A e 09062014 B AT g @ 9 oy PHf w R uReg @ @)
Frae! T 8 S g F g3 Pl /sty Refr w Fa e § R ofeg s dem s )
T4 4R wdrE) R e @ e § ) e smaeh &3 ¥ adl 2014 B T g4 Fmf /oy
fmier ot Rifed @ g0 R 9RWT WiE BN TT-TEE WS | 2020 B 412 AIRY a0 Bo
S 18 (I /3y P @) e /v 2 (e wer) : |

7. [ 00.062014 B A1C AR SR & ¥ g3 Fwiv] /ot Rl @ fafed wwe
89 TR GRYE ST N RIS 10022021 § 37 Demolition order IR R T 7@ d @ gw an
ST B S W FTE 1 YR ¥ Demolition order 3 RIAH WP No. 3770 of 2021 (0&M)
Gulshan Rai Jain Vs State of Haryana & Others JIU&T HHSY THE gog g 9= ey 9§ SN
@ TR 9 (W WY Go) S UMeE Ry SR SR (A GEE TN (w/pe
Gurugram) @ 9981 fdares £ 9 o oifye R & e fameip 2|

8. TR uReE W EN W% B wd swra 98 RO ) ok 2 R RN 02042021
% 330 BT BISHI A Q) 59 BT TSW (Ui # 43, Wi H 16) A0 W Restored T |

9. TR GRYE HE g arraeh &% A Bl /oy fwfo & BRr Ao w99 AT
31 Ve T’ A 04002000 B IR 7 E @ M ¥ TR IRy G g1 4T 11.02
2021 B IRTAC & A o W 9 e AR SRR @ WY @ wduRY B gfod fafr &
(e w3 @1 oY) b sRRe T Ry ST R R dF # P /ad| B w
- W EEER S erdard @ o o & |

Ruré amue) Qa7 & offg 2
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Minutos of review meeting in pursuance to directions m HEPCH V. Akiany Jdmal
and others order daled 27.8.2018, Complianco of actian takoen -mgarg;ng

girections in OA No.d/2013 & OA 28/2015 under Chairmanship of Sh. A

Sangwan, |AS. Commissioner. Gurugram Division, Gurugram on 2.9.2019 at 1.00

a . Commissioner's Camp Office.

{1 bigh o particpants & as per Annegxure-1.

weagong! Ofteer Gurugram  Souh HEROGR Laehed dhes [ destiy o RSB

i aaiant Dl abaut th Julan baRises Gy MSHOES B Gale Jpantst Ba b oaper MO

fusp! Avavalk relrcat wlisge Rassseon o SouiQiac 1t it Spah L v el

¢ edaat and dilficulty Taced by HSPOH ) prove the violatg i of Avavah soulgatice

CLa by the Fann Housies as tho land gesas it tevenue 1ecord Bas pean zrh:_arr:gjfw%

o Mnkan Hana: to Goin Muoikin Farm Houses sinall panog of e The Re

AT

nepung. ]

ol

S

Ovfipar Guegram Gout HEPCB furthar mivrmey! Wl nG aotiun taken epon hasih

ot AR

et

i inleingEd taat

s vl ¥ -
o fn{hieieat

iAo
ww W -

Rnoxirg N 4




B

et Regional Office, Gurugram (§) # 4 -waL AT
e Haryana State Pollution Control Board fa}"}mﬁ?w Res
. e 37 Floor, HSIIDC Complex, IMT Manesar, Gurigram
q J3;E'%{Qi ({E‘N:ﬂ Website - wwaw.hspeb govin, E-Mail - hspebroars@amai.cofn
i le) Tele No. 0124-2290207, 0124-2290208
No. HSPCB/GRS/2020/5124 Dated: 07405-2020
To
The Divisional Forest Officer, Gurugram
~cum-~
Member Secretary of the Committee
Sub,: In the matter of Sonia Ghosh versus State of Haryana anothdr's &
Haryali Welfare Society versus Union of India & dthers in' CA No,
04/2013 (Suo Moto) (MA No. 568/2013, MA No 73772013, MA
No. 74/2014, MA No. 75 2014 & MA No. 787/20[14) and OA No.
28/2015 (MA No. 61/2015).
Ref.: DFO Gurgaon letter no 18-22-G dated 04.05.2020

With the reference to the letter referred above, it is intimated that

A) The list of 424 farm houses (Annexure A) in village Raisina,| Gurgaon against

which prosecution acticn was filed by Gurugram Region {(Sou
violation of Aravali Notification dated 07.05.1992 in special ¢
Faridabad. The action against unauthorized construction s

th}, HSPCB under
nvironment court
tructures of the

by T&CP Dept &
Iready requested
2078 dated 6-9-
compliance of OA

farmhouses in village Ralsina, Gurgacn is to be executed
Executiel Grfic WURicipal  Calnell Sohnd. This office has 4
Executive Officer, Municipal Council Sohna vide letter no 2075
2019 {Annexure B) to take necessary action & submit ATR in
04/2013 at the earliest.

28 18 50 E772 ©
ravaii Notification
h}, HSPCB.

B} The prosecution action against Ansal resident club {Lat / log
30), Aravali retreat, village Raisina, Gurgaon for violation of A
dated 07.05.1992 has been initiated by Gurugram Region {Souf

C) A complaint from Ramavtar Yadav has been received regarding Police line
Manesar that the same has been constructed in violation of Afavall Notification
dated 07.05.1992. Regarding same this office has requested vide letter no
3981-82 dated 29-1-2020 (Annexure C) for direction to concerned tehsildar to
clarify whether the land of police line manesar falls under Adavali Notification
area or not being subject relates to revenue department. The clarification report
5 awaited.

B) A communication received from DFO Gurgaon vide letter no| 1-G dated 2-4-
2020 that the petitioner of CWP No. 11687/2018 of Harinder Dhingra Vs Union
of India & Ors has produced photographs of Delhi Public School, Aravali,
Gairatpur Bass Gurgaon showing violation of aravali ptantation| area. Regarding
same this office has requested wvide letter no 5119-22. |dated 06-05-2020
(Annexure D) for issuing necessary direction to concerned téhsildar to verify
the land of Delhi Public School, Aravali, Gairatpur Bass, Gurgaop with respect to
applicability of Aravali Notification dated 7 May 1992 and submijt report through
Deputy Commissioner Gurugram at the earliest so that same| be intimated in
court before next date of hearing. The clarification report is awaited,
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IN THE HIGH COURT OF PUNJAB AND HARYANA
AT CHANDIGARH

CWPNo| 7719 of 2020 {O&A])
Date of Decision: 03.06.2020

SANJAY MITTAL AND OTHERS - .Petitidners

STATE OF HARYANA AND OTHERS «.Respondents

CORAM: H()Q’_’BLE MR, JUST!CE RAKESH KUMAR JAIN,
HON’BLE MR. JUSTICE ASHOK KUMAR VERMA

Present: Mr. Pankaj Jain, Advocate,
for the petitioners.

Mr. Ankur Mittal, Additional Advocate General, Haryana.

Rk

RAKESH KUMAR JAIN, J. { ORAL)

Case taken up through video conferencing.
The petitioners have assailed the validity of the noticds dated
23.05.2020 and 25.05.2020 [Annexures P-11 (Cally)}, issued on the bas|s of the
order dated 23.10.2018 (Annexure. P-18), passed| by the Nationall Green
Tribunal, New Delhi.

5

In the said notices, petitioners have bekn given 7 days' lime to

demolish the construction raised by them over the lanfl in question (statdd 1o be
a Farm House), without referring to their veplies tp the show cause notice
already filed and without a ffording any opportunity of hearing.
Notice of motion,
At this Stage, Mr. Ankur Mittal, Additjonal Advocate General,
Haryana accepts notice on behalf of respondents,

We have heard counsel for the partieg in dptail,

Lef3

: Downloaded on - 08-06-2020 11:42:00 -




CWP-7719.202

The writ petition is dispo «ed of acc rdingly.

[ RAKESH KUMAR JAIN]
JUDGE

June 3, 2020 [ASHOK KUMAR VERMA
Ess Kay JUDG E
Whether speaking / reasoned

Yes £ No
Whether Reportable s Yes /  No

R i 7'
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5 HARYANA GOVERNME N

URBAN LOCAL BODIES DEPARTMENT
NOTIFICATION

Dated :~ 9™ Jung, 2014
No. 18/39/2014-3C1:- In pursuance of the provibion of sub-sectipn L3y
S@cécm - & of the Haryana Municipal Act, 1973 {ACt 24 @f 1973) and with|reference
to  Haryana Government, Urban  Local Bodies || Department | plstificatior
0o, 18/39/2014-3C1, dated 04.03.2014, the Goveinst af Haryana herelyy includo

within the Munici HCommittee, Sohna in District, Gure apn, the area Iying belwean |
] Y HFEC

the existing boundaries as defined in the erstwhile and the boundaries now proposed

as specified in the schedule here to be appended

: Btarting from village Dhunela on Gurgaon Sohna rgac towards east Rect o
2 Kila np. 24, Rect no. 6 Kila no. 5, Rect no. 5 Kila np, 1,9, 8, 7, 14, 15, Rect no. 4
Kila ne.|20, 19, 18, 24, 25 Rect No. 3 Kila no: 21, Rect Nol 13 Kiia No. 1.2 9,8,
15, Rect No. 14 Kila No. 11, 19, 18, 24, Rect No. 16 Kita fho. 5. Rect No. 15| Kila no
10, 9, which connects the boundaries of villages Alipur B Berka and touthes the
Alipur raad aiso. Towards north Village Berka Starting from Rect No. 6 kila nlo. 20/3
11, 27, Rect No, 5 kila no, 21, 20, 11, 9, 10, 3,4, Rect Nol 1 «ila no. 25, Reft Na.
kila no. R1/1, 21/2, 20, 19, 18, 23/1, 24 Rect No. 4 kila ho. 4/1, 5 Rect'Ng, 3 kila
ne. 10, 11, 12, Rect No.:@kﬂa N0, 19/2 Rect No. 3 kila rfo. 23 Rect No. & |kila no

33, 8. 17, 24 pect ?@&.59 kila no. 4, 6, 15 16, 25 (Sahda village Abhayv

e
o

Siraska)

East:-
. Starting point from village sirska towards east Ract No. 1 kila ne. 24, 5 Rect
No. 2 kila no 21, 22 Rect No. B Kila no, 2, 9, 18 Rect No. 2 kita no. 24, 25, Rect No.

Skilangl 1, 2,3 7,6 Reﬁi_No. 4 kita no 10, 11, 12, 13, 17, 16, Rect No. 3|xila no

b

an Loral Bodies Department

Ur

Page 1




~_east Rect. No: 70 kila ro 3, 5 ;1,:ow-ard5 north Rect, No.

I

23,22 Rect No, 12 klia no 2, 3, 4 entering in s-:mnﬁaf'

[

east Rect No. | kita no. 7/3, 6/3, 6/2, 6/1 Rect No. 2 kila no. 11, 12, 18

kila no,| 18, towards south Rect

19, 22,21 Rect No. 9 kila no. 1, Rect No. 8 kila no. 8, 14}

2, 18, 11, 20 Bect Mo, 11 kila no. 16, 25 Rect No, 16 kila

L"E

21, Regt No. 17 kila no. 1/1, Rect no. 18 Kila no. 5, 4
village Knaika Rect No.
towards east entering in the boundary of vil

23 Rect No. 4 kila no. 3, 4, 6 Rect No. 3 kila no. 10,

Rect No. 2 kila no20/1, 20;":! 1‘3, 22, towards south Rect No. 2 kila no. 23, |

10 kils no 3, 9, 13, 18, 17, Eé, 25, Rect No. 11 kia

nn.i22f0, 348, 32, 13, 8, 7, tawa{m east kila no. 15 towards south kila ro

Rect. No. 13 &ila no 4, 5 towariis south k;ia no. &, Rect. No. 12 kila no. 10, |

13 Kila no. 15, 16, 24 Rect NQ. 24 kila no 4, 6 Rect Nol

No.:25 kila no 17, 16/, RectNo, 26 kila no 11/1, 11/2, 2

7, 14 towards south kila no. 43,18, 23, Rect No. 43 kila no 2, 9, 1 tows

Rect No. 28 kild. no 25/3, 25/2, 25/1, 24, 18, 23 Rect

west kila no, 23, Rect No. 42 kila no 2, 9, 10, 11, 20 Rect
No. 44 kila no 4, 7, 13, 18, 24, Rect No. 57 kila no 3, 6,

2171, 21/2, 21/8 Rect No, 59 ki?a{ Y

.

the

Starting point from vm}ag@ Lakhuwas Rect No. 15
g

kila'no 4, 7, 14, 17, 25, Rect No. 31 kila no 5 Rect No. 32

18, 23 Rect No. 32 kila no 9/2, 11, 20, Rect no.

i

52 kila no 1 Rect No. 51 kilano'5, 6, 14, 17, 23 Rect No.

Rect No| 54 kila ne 25 Rect No. 66 kila no 5, 4 towards w

22, 15, 20, towards south Rect rﬁ-e 55 kila. no 15, 14, 7,
$6 kila no, 16, 14, 17/1, zm' Rect No. 65 kila no 3, 8

21 Rect, No. 67 kila no 1, 16 'Reft NQ 6B kila ng 6, 15

16 kita no 4, 7, 14, 17, 1%, 35, Rect. No.

9,[12/2, 13/1, 14/1

. 2, 13, 19, towe

%}

lage Baluda Rect. No. 1 kila np

no, 21, towards

1, 22 Rect No, g7

b

Ko. 41 kila no 16

L% &

15 Rect No.

kita no 16, 25 Re

B4 Kila 16, 25, 21

53klanc 3,9 1

o p

b s &

17, 23 Rect Ne., (1

7 Wil

25 Kita no 11, 12,

0. 28 kila no 18,

kila no 1/2, 10, B

il 1
Kitgt o

of village Lohlald towardy

No. 2 kila no, 22 Rect B6. 3 kila no. 2, 1, 11,
4

34l

rgs Morth

Rect No. 60 kilg no 6, 15, 16, 171

pst Rect. Mo, 54 Kz

towaras

3 Hila r
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13, 8, 7,4, Rect. No. 63 kila no 24, 23, 19, 20, Rect, No.

12, 11, 10 Rect. No. 61 kila no 6, 4, 5 Rect No. 60 kila ng

Rect No. 43 kila no 25, 16/1

b

2% 16, 17,14,

, 17, 14 entering to the boundpry of Jekhoput Rec

B -
I

23 kila no. 10 Rect. No. 22 kila no. 5, 4, 7, 8, 12, 9/2, 9/}, 10, 11 Rect. No
no 18, entering in the boundary of town sohna Rect ng, 2B6 kila no 3,

20, 21, Rect ng. 287 kila no. 25 Rect. No. 296 kila no. 3, 6f 14, 17, 24

kila no. 3, B, 12,-19, 11, start boundary of villsge Raipur Rpet. No. 14 kila i
25 Rect Mo, 24 kila no 5, 6, 15/, 15/2, 16, 24 Rect Nol|25 kila no 4
1272, 20, 21 Rect NMo. 30 kila no 1 Rect No, 29 kila no 5, 4 Rect Bo. 26 kila

23/1, 19, 20 Rect No. 27 kila no 15, 14, 7, 4, 3 Rect No.

kila no 2| 10, 11 Rect No. 28 Kila no 16, 14, 13/1, 13/2,

23, 22, 19, 20, 11, Crossing the Deibi Alwar road Rect No

No. 18 kita no 22, 20 Rect No. 19 kila no 15, 14, 8, 2, Reg

B, 3 Rect No. 21§
20 kilano 6, 7

t No. 8 kila no 24

8, 3, Reat No, 7 kila no 23, ié, 14, 7, 4 Rect No, 1 kila |po 25, 16, entering !
boundery of Sohna Rect No. 280 kia no 20, 11, 10, 1, Regt No. 279 kila ng

g 12,8 2

11, 10, 1| Rect Ne. 262 kilano 22, 1 2, B, Rect No.
3 Rect No. 242 kita no 23, 15, 12; g,
West

Crossing Sohna ;l‘aur’u roadiRect No. 242 kila ma 2,

Rect No.235 kila no 16, 15, 14, 13, 12, 9, 10, Rect No.

Rect No.| 237 kila no 6, 7, *?8,'(; '3.{} Rect No. QB& kila no 6,
kila no 4, 5, 6 Rect No. 210 Rila'no 23, 22, 21 Rect No. 2

21 Ract No. 240 kila ng 1 Reck: No. 241 kila no 5, 4, 3, 2

1«%& 6, 7 R 4 Rect No

Rect No, 205 kila. no 5, 7, 3,'% 10 Rect No. 204 kila no 6

&&&&&

21 Rect No. 207 kila no 16

24, Z3, 18 8, 3 Rect Mo, 160 %ﬁ&s no 23, 18, 13, B, 4 Rg

14, 7, 4 Rect No. 120 kila no 24, 17, 14, 7, 4, Rect No. 1

3 Reet No. 89 kila no 23, 18, .1“3;? 9, 2 Rect No, 88 kilg

No. 62 kila no 22, 15,12, 9, 2 aect No, 61 kila no 22,

kila no 21 Rect No. 34 kila no 16,

i1.5,, 6, 5 Rect No. 33 }

B Ao

- . ”“ ’mqa

236 kila no 6, 7,

19 kila no 24, 17

1%, 1<,

no 22, 1

261 kila

7, 4,3 2, 1 Recti B
09 kila no 25, 24
1, Rect. Na. 208
206 kila no 5, 4

et No, 159 kiia n

-
i

%

-

no 22, 18,

G, 10, 1 Reg

b2 kila no 16, 34,13

13, 12

st [Ny L& 2
Ragt, (Ng, 297

22 kila no 22 Regl Ko

1, Rect Mo, 234 Kjia ¢

5, 4 Rect No. 203 kik
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No. 127 kila no 11, 19, 2

je §

14, Rect No. 8 kila no 23, 18, 13, entering in the bou
towards east Rect No. 201 kila no. 23, 19, 12, 9, 2, 1 Red
No. 174 kila no 25, 16, 17, 14, 8, 3, Rect No. 172 kils nal
144 kila he 21, 20, Rect No. 143 kita no 18, 15, 6, 5 Rect |
6, 5 Rect Neo. 113 kila no 25, 16, 15, 14, 7, 4, Rect No. 1
Rect No. |89 kila no 24, 23, 18, 13, 8, 3 Rect No. 88 kita
Na. 72 Kila no 231, 22, 20, Rect No. 71 kila no 16, 17, I8,

no 5 Recl No. 68 kila ne 25, 24, 18, 19, 12, 11, 10, Rect

68 kila no 1 Rect No. 49 kiia no 21, 20, 11, 16, 1 Rect No.

Rect No. 46 kila no 1 Rect Ng. 27 kila no 21, 20, 19, 42,9, B, 3, 4 |

ne 24, 25, 16 Rect No, 25 _kﬁfiéfno 20, 13 i? B 8. 3,4
Rect No. 5 kila no 21, 22, zaé_ié, 17, 14, 15, 6 Rect No. 1
23, 24, 25 Rect No. 23 kila nois Rect No. 22 kils ne. 1, 2,
24, 17, 15, 8, 5 Rect Nc 12 F;;ano 1 Rect No. 7 kila no 2

6, 5, Rect Ne. 6 kila no 1 Rect No. 1 kila no 23, 22, 18,12,

no 11, 12, 19, 18, 17, 16, 25 }}tect No. 3 kila no 21, 22, 2

18, 23, 24 Rect No. 15 kila no.'4, 7, 6, 15, Rect No, 16 ki

No, 17 kila no 2, 9, 13, 18, 23 Rect No.

Rect No. 37 kila no 4, 7, 14, 17, 24 Rect Ne, 58 kila no 2,18

kila e 3,18, 13, 18, 23, 24 Rec

0o 3, 4, 7, 1472, 15 Rect kila n0'19, 20, 22, 23 Red
Rect No. 98 kila no 11, 12,
Rect No. 102 kifa no 4, 5 Rect | o 101 kila no 1/2, 10/%, 9
No. 100 kila no 10, 11, 1

i

No. 127 kilano 2, 3, 4, 8, 7,

1

village Dhunela towards North .ﬁec{ No. 8 kila ne 20/2,

11/1, 1672, 2/1, 2/2/2, Rect'NG. 7 kila no 22/2, 19/2, 18/:

{

Rect No, 1| kila no 24, 17, 14, towfgrgs Epst from Rect No. 1

¥

36 Kild niy 3. 8 13, 18,
. 79 kilanc 4, 5,6, 7, 14,
14, 13, 16 Rect No. 99 kild no 20 19,

Rect No. 128 kila no 3, 4

. 5, Rect No. 158 kila ne 11| entering in bowr

ndary of village
t No.
23, 18

12, 8

&

B s 2
R B

1 Rect mg.

B/ Kila no 25, 16

bS]

ect No

5, Rect No

L. 22, 159,

T No.

o . &
1 bi’:’,‘.‘ S;‘lz, 3,04, g

18, 23, 25 Rect No. 126 kifa no 1, 9, 8, 7, 15,

1 RIDID
13 & by

13/1,

2

HOo. 142 kila no 25|, 1€

o X2, 18, 13,8, 3.

B Rect No. 11 kilg ne

18, 17, 1

8, Rect No, 4 Kila b

Rect No. © kila np 20/

kila no. 14 o kila Iho.

1= brite: syss| ™ -
175 kita no|21, Re

1 [Rect I
. 1 [Rect

B kilp ne

D kila'no 10, 8, 813,

3,
26 K
g £
1%
\-(} &
16,

o 11, 20, 21, 22

4o
16, 15,
4,7 4,
2 Bect
70 kit

MNa. 69 kila oo & Rect No.

13, 14, 15 Rect Hp. 2 kila

i ] e S

. !
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No. 2 kila no. 24 after crossing the Delhi Alwar road. i.e. ¢
LOTH+
ey

Urban Local Bodies

No. 18/39/2014-3C1:~ Dated:~09.06.201

A copy s forwarded to the Controlier
Department, Haryans, Chandigarh with the request that
Hindl and English) may please be published in the Ha
{Extra-Ordinary).

He is requested to supply 50-50 printed ¢

to the Principal Secretary to chemmeat Haryanz, Urba

Chandigarh/Director, Urban iz)cai Bodles, Haryana, Panchkuia,

e/j
Supe nrreﬁden Committes-1

for Additional Chief Secretary
Urban Local B

No. 18/39/2014-3C1:~ Dated:~ 09.06.201

Acopyls forwardsﬁ he following for information

Commissioner, Gurg or Diviston, Gurgaon.
Director, Urban'iLoﬁaT Bodies, Haryana, Panchkula.
Director, Development and Panchayat, Haryana,ch
Deputy Commissioner, Gurgaon,

Secretary, Municipal Committes, Schna.

State Election Commission, Haryana, Nirwachan S3
Banghkiia. & 15HASSG & i:]

?*?ff*iw!;*!-*

- N.Al‘

Urban L’»c,a, ches

Lo

Rect| No. 2 kila no 20, 19, Rect No. 2 kila no 19 meets|With the starting p

: P. RAGHVENDHRA RAO
Aﬁdst&onal Chief Secretary to Gpvernment Harya

aridigarh,

nd pgint
Department.

Printing

above Amwu-

to Government, Ha
odies Department

dan, Plet No. 2, Se

%%\;\,ﬂ

onities-1
to Government, H
Department. {[ﬂ

vana Govermmagnt| G

ang necessary actf

bint Rect

ies of the said nopification

Loca! Boadies Department

ryana,

L

ctor-17,

Aryand,
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Fe=iep:— 02252014

T 18 /39 / 2014—3%—1 ~ =Ruren TR uifera afifirgm| 1975 (1u73 @
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IN THE HIGH COURT OF PUNJAB AND HARYANA

AT CHANDIGARH

105 CWP-3770-2021(0&M)

Diate of Decision : 25.02.2021

Gulshan Rai Jain

Versus

State of Haryana and others

CORAM : HON'BLE MR.JUSTICE AJAY TEWARI

e Potitioner

...... Responddnis

: HON'BLE MR.JUSTICE RAJESH BHARDWAJ

b2 2

Present:  Mr. Pankaj Jain, Advocate
for the petitioner.

e s

AJAY TEWARIL J. (Oral)

I, This civil writ petition has been filed under Art

Constitution of India praying for issuance of a wtit in

cle 226 of the

the nature of

certiorari or direction quashing the impugned order da]:{i 10.2.202i

{Annexure P-19) whereby demolition of fasm house of petit
ordered in utter violation of order passed by this Court i
2020.

2. Naotice of motion.

ner has been

p CWP-7719-

B Mr, Vivek Saini, Addl. A.G, Haryana :acceIm notice on

behalf of the respondents/State and states that this order is a
4. Faced with this, learned counsel for the petitio

the petitioner will file a complete appeal (free from all defeg

pealable.
er states that

15} along with

an application for interim relief before the appeliate authority within one

week but till such time the prayer for interim relief b

accordance with law and status quo should be maintained,

lall

1 Downloaded on - 26-02.2021 15:06:00

CWP-3770-2021(0&M) 2

e decided in

T

£y Wit ¥
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*t Dowrloaded on - 26.02-2021 15:06:00 =

CWP-3778-2021(08& M) -2

5 Leamed State counsel has accepted this
6

above said observations and in the me,

7 Since the main case stands disposed |of,

application(s), if any, also stands disposed of.

(AJAY TEWAR]
JUDGE

{RAJESH BHARD

JUBGE
25.2.2021

anuradha

Whether speaking/reasoned - Yes/No
Whether reportable - YesNo

2ol
<t Downloaded on - 26-02-202

P

Consequently, the present petition stands disposed of with

antime, status quo be haintained

«  pending

|

WAJ)




ff

§ W
A




ACTION TAKEN REPORT ON ORDER OF HON’BLE NATIONAL GREEN TRIBUNAL
IN O.A NO. 04/2013 TITLED AS ‘SONYA GHOSH VS STATE OF HARYANA AND
ORS’ AND O.A NO. 28/2015 (HARYALI WELFARE SOCIETY VS UOI AND
OTHERS). (DISTRICT NUH) Dated 6" April 2021

Hon’ble National Green Tribunal has passed an order on 26.08.2020 in O.A No. 04/2013
titled as * Sonya Ghosh Vs State of Haryana and ors’ and O.A No. 28/2015 (Haryali Welfare

Society vs UOI and others). The operative part of the order is as under:-

“7. Learned Additional Advocate General for the state of Haryana submits that
Forest areas since been identified, steps are being taken for restoration by removing
the encroachment which will requires some further time. Accordingly we grant
further time with a direction that prompt action be taken for enforcement of law
and further status report as on 31.01.2021 may be filed before the next date by E-

Mail at judicial-ngt@govt.in in preferably with the form of searchable PDF/OCR

Support PDF and not in the form of image PDF”

-~

It is submitted that as per direction of the Hon’ble National Green Tribunal dated
26.08.2020, Forest Department took action against the violators in the area notified under
section 4 &/or 5 of Punjab Land Preservation Act 1900. Abstract of the action taken against

the violations in the area falling under section 4&/or 5 of Punjab Land Preservation Act.

1900 is as under:-

o



lsr Name of Range Farm House Khasra No. of Land Status of land w.r.t Action taken by Forest
No. No./Structure PLPA Aravali Department for Violation of PLPA,
detail Plantation and Forest | Aravali Plantation and forest Act.
Act.
1 Nuh Structure Mustil No. 74 Nalhar Sec. 4&5 Structure demolished and area
| restored back
e F.P.Jhirka Structure 289/1 Biwan Sec. 4&5 Structure demolished and area
restored back
3 F.P.Jhirka Structure 422 F.P.Jhirka Sec. 4&5 Structure demolished and area
restored back
4 F.P.Jhirka Structure 422 F.P.thirka Sec. 4&5 Structure demolished and area
restored back
5 F.P.Jhirka Structure 422 F.P.Jhirka Sec. 4&5 Structure demolished and area
restored back
6 F.P.Jhirka Structure 422 F.P.Jhirka Sec. 4&5 Structure demolished and area
restored back
7 F.P.Jhirka Structute 422 F.P.Jhirka Sec. 4&5= Structure demolished and area
restored back
8 F.P.Jhirka Structure 422 F.P.Jhirka Sec. 4&5 Structure demolished and area
- restored back
9 | F.P.Jhirka Structure 422 F.P.Jhirka Sec. 4&5 Structure demolished and area
restored back
10 F.P.Jhirka Structure of 324 to 375, F.P.Jhirka Sec. 4&5 As per CRPF authorities only
CRPF-Camp and | 379 to 426, temporary structures in the area
Firing Range FP. has been constructed for stay of
Jhirka firing team and no other
permanent structure has been
constructed by them except
boundary wall to protect human,
cattle and wildlife during firing
practice.

The Forest Department Nuh has issued three notices t& the violators and after that

with-help of Duty Magistrate on 22" March 2021 all above mentioned structure from sr.

no. 2 to 9 has demolished and restored back as Forest Area, (Photographs are enclosed)

In case of 350 acres of land of CRPF Camp is concerned, it is stated that the show

cause letter has been issued to CRPF authorities vide Range Officer Firozpur Jhirka letter

No. 517 dated 17.01.2020 and letter No. 336 dated 29.01.2021. In response to that the

Commandant CRPF vide his letter No. <= UcT-U~4/2020~2 1-P0—H 0 —a7adel




dated 06.02.2021 has submitted that this land was purchased by their Department in 2002

- -

and it is used as Firing Range. It is also submitted by the agency that to avoid accident of
human, wildlife and cattle the boundary wall was constructed in 2014 for protection of
their area. Some temporary huts for the protection persons have been constructed. No
leveling of ground has been done and no damage to Local Forest has been done by their

organisation (copy enclosed). ; -

The report is hereby submitted for consideration of Hon’ble National Green

Tribunal. _ -

N\ \.}?
DivisiS@ﬁest Officer, Deput!,x '-mmissioner,

Nuh Nuh



Orider under sub section (29, of section 12 of Punjub Scheduled Roads and Controlled Areas
1Resrrietion of Unregulated-Development) Act, 1963, 3

’

Sl

o No. ENF-M/DTP-P/ 26 ‘ ,D_o.’),‘ Dated. &2 9 { o)

Sh. Gurcharan Singh Add. DIGP Group Centre CRPF,

Village & ‘I'ehsil- Firozpur Jhirka,

Distt. Nuh.

OR

To whom 80 cver it may concen

Whereas it has been reported (o me that you are erecting unauthorized earthen roads inat
K hasra no.324 to 336,343 to 351 at Village Firozpur Jhirka, Tehsil & District Nuh in contraveniions
of Section- 6 of the Punjab schedule roads and contrelled arca Restrictions of unregulated
Deployment Act 1963 without obtaining requisite  permission as required under the Act and thus
vou have changed the agriculture use of the land in contravention ol the provision ol subseetion (1)
ol section 7 of the said Act-of the land situated in Village Firozpur Jbirka, Tehsil & District Nuh
hich Falls within the notified controlled area. :
\m. whereas vide my shows cause notice issued vide noENP-MT/DYTP-P/19472020 daied
23122019 which was sent (o through registered post, you were required to stop forther iegal
construction/Roads and to appear in my ofTice o show cause why you should not be ordered to
restore the unauthorized constructionfroads at Village Firozpur Jhirka, Tehsil & District Nuh in the
respect of which the aforesaid contravention had been commilted to its original state or bring it in
conformity with the previous ol the Act or the rules framed there under,

Whereas vou have tailed to do 50 the sabstaction of the undersigned for the reason
nentioned below:- A ’

(i) You have neither appearcd nor submitted any reply in response 0 8R0W . Giuse
notice with in stipulated time frame given which show that you have nothing, o say
in this regard.

Now, therelore, you are hereby called upon to restore the land at Village Firozpur lhirka,
Tehsil & District Nuh 1o its original state or w bring it in conformity with the provisions of the At
or the Kules, within a period of 7 days Lrom the date of issue of this order by demolishing the
authorized construction. [f-you fail to comply with this order within stipulated time period you
continue further contravention, this oftice will take such smeasures including demolition of
construction to restore the land o its oripinal state or to bring it in conlomyity with provisions of
ihe act or the rules, as may appear (0 necessary o give effect tw this order without any further
notices. The cost of such fhcasure will recovered from you as arrears of fund revenue i not paid on
demand.

N s P_L\MNW\P*é

DistricT Tovvn "lannev Nuth
Exercising the Power ot Dircctor.
Town & counoy Planning, Harsana,
5612, 10 of Act no. 41 of Achibid
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E-mail: rfoferozepurjhirka@gmail.com

e = { 1

NO. B borsenn Date. .2 L1 202

Sub:- Notice

It has been reported that you have under taken non forestry activities in land bearing type of
strucfure ...deb, ACYEL L area Ha.Acre/M? ... In khasra No. /mustil NO...coverreennnes kila no.
vy Jr 220 in village b dhes Eapistrict, Nuh.

Zrlsgeym S (

The said land is notified under section 4 and 5 of Punjab land preservation Act. 1900. As per the
order of Hon’ble supreme court, the land so notified under PLPA is treated as “forest” for the purpos of
forest conservation Act, 1900 and execution of non forestry activities by committing illegal encroachment,
levaling of ground, breaking of land, erection of boundary wall, constructing concrete structures on land
notified under section 4 and 5 of PLPA 1900 are violations of orders of Hon’ble supreme courts and PLPA
1900 & Forest conservation Act 1980 .therefor, your action amounts to violation of the PLPA 1900 and
forest conservation act 1980 , Hon’ble NGT orders , Hon’ble supreme court orders .

Hence, you are hereby called upon your explanation within 7 days from the date of receipt to
this notice why action cannot be enitiated against you for violation of the orders of hon’ble supreme court
and PLPA 1900 & forest conservation act 1980.simultaneously you are also directed to remove all the
construction etc .and restore the original status of land .if you fail to submit your explaintion or remove
illegal encroachment by yourself within the specified time,the action will be initiated to remove illegal
ancroachment without any further reference to you.it is hereby clarified that no plea will be entertained
after specified time.all short of cost incurred on removel illegal encroachment and restration of area will be
recovered from you and in case of default,it shall be a fit charge on the property and shall be recovered by
disposing it under land Revenue Act and other relevant laws. You shall asls be booked under following laws
for civill and criminal offences:

a) PLPA Act, 1900.
b) Indian Forest Act,1927.

4l

¢) Indian Penal Code, 1860. ' “
d) Forest Conservation Act, 1980. -_-é_.._._“,E"_ )
e} Wild Life Protection Act, 1972. Range Forest Officer,

Ferozepur Jhirka.
Endst No: Dated:

A Copy is forwarded to the Divisional Forest Officer Nuh for Information and necessary action.

= 5

N Range Forest Officer,
B (v Ferozepur Jhirka.
Y \ /'/'/;/}.\‘ File- E./Leave/HINDI Letter 2020-21 (1) puge no.94
o < > 2
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ACTION TAKEN REPORT ON ORDER OF HON'BLE NATIONAL
GREEN TRIBUNAL IN O.A. NO. 04/2013 TITLED AS
‘SONYA GHOSH' VS STATE OF HARYANA AND ORS AND O.A.
NO. 28/2015(HARYALI WELFARE SOCIETY VS UOI AND
OTHERS).

---D---

|
Hon'ble National Green Tribunal has passed an order on 26.08.2020

in O.A. NO. 04/2013 titled as 'Sonya Ghosh vs State of Haryana and
ors and O.A. no. 28/2015 {I—iaryati Welfare Society vs UOI and
others. The operative part of the order is as under:-
|
“7. Learned Additional Alﬂhdwcate General for the state of
Haryana submits that Forest areas since been identified, steps
are being taken for restoration by removing the
encroachments which  will requires some further time.
Accordingly we grant further time with a direction that prompt
action be taken for enforcement of law and further status
report as on 31.01.2021 may be filed before the next date by
E-Mail at judicial-ngt@gov.in in preferably with the form of
searchable PDF/OCR Support PDF and not in the form of image
PDF.”

|
It is submitted that as per direction of the Hon'ble National

Green Tribunal dated 26.08.2020, Forest Department took action

against the violators in the area notified under section 4 &/or 5 of
Punjab Land Preservation Act 1900. Abstract of the action taken for

the violations in the area falling under section 4 &/or 5 of Punjab
|

Land Preservation Act 1900 is as under: -

|
Q
-

/}j
.f"'
.



| :
1 Total No. of Prosecution Cases filed in |41 No,
'Hon'ble Special Environment Court for
farm houses/structures In| violation of
Forest Acts.

2 Total no. of Show cause notices issued | 119 No.
for ~farm houses/ structures for
commencing unauthorized| construction
activities without permissfqn in violation
of Forest Acts.

Forest Department has already filed 41 no. of prosecution
cases in hon'ble Environment|Court. It is submitted that during
preliminary discussion it came to notice that various courts have
provided various injunction to encroachers/violators. To that end, in
district level meeting, it was decided that a detailed notice needs to
be tendered to all encmachmehts,’vmlations so that during time of
demoliticn/restoration exercise no one take plea of some or other
court judgments/stay. To that end, starting from village Mewla
Mahrajpur, in total 119 no. of notices have been issued to the
violators for violating the Forest Laws in the area notified under
section 4 &/or 5 of Punjab Land Preservation Act 1900 and issuance
of remaining 4 notices are under process (Copy attached).

Details of Reply received| to Notices issued to illegal

encroachment/violations in Ankhir village and Mewla Maharajpur

village Faridabad: -



1. Casesin Hon'ble Supreme Cou

rt/ High court :-

S, | Type of |
No | Stracturte{Farm
House/Bangquet Name of owner ll:iuil Suit No. ‘Court Name Last Date
Hall/Institutional
etc) |
. | '
: . . Hon'ble Suprema Court of
1 | Marriage Palace banipal Gresn ]1100&,1"2&15 & 07.01.2021
valley India
2 | Marriage palace | Vaishall hie S Court of
Garden/Triplanime | |11000/2003 | TOPle ”IF; fjir:e : 07.01.2021
i ’ Hon'ble Supreme Court of i
3 | Marriage palace | Saltnat 8173/2016 r:‘dia 07.01.3021
4 Dharambir | . .
. ' me Court of :
Martigge polace’ | Bhadans. (lannet| |11000f2013 | TOMMe hu::‘ r;ia . 07.01.2021
Valley) | n 3
5 Khalsa Garden | | Hon'ble Supreme Court of
[ i ‘ 2 01.2021
Marriage palace (Narender Singh) |’lﬂ294;" 013 rdia o7 2

It is submitted that civil appeial no. 11000 of 2013, civil appeal no.
8173/2016, civil appeal no. 10294/2013 is pending in Hon'ble supreme
court in which last date of hearl:ng was on 07.01.2021 and neaxt date is
scheduled after 3 months. It is ipertinent to mention here that Hon'ble
supreme court has ordered to maintain status quo/ allow to host
marriage in meanwhile in afurEri'nentiDned civil appeals. Reply in all the
above mentioned civil appeals l‘laas been filed. Hon'ble Supreme Court
has passed orders dated 28-10-2013 in civil appeal no. 29962 of 2013
titled as Narender singh and others Vs Divesh Bhutani and others,
Operative part of which is produiced as under.

"In the meanwhile, the appellants may carry on their
business of hosting marriages”.

On the simlar lines 16 no. ufifarm houses/marriage places claimed

exemption from demolition/encroachment removal.

| L



2. Cases in which Civil/District Court Decreed/Stayed against demolition of
boundary wall:-
Vipul Goyaland in the Court of Privanka Jain | Against MCF
1. || FemsHoiss Kamal Jashmi SBTWIR | il Judge Junior Divisian &DTP
In the Court of Himani Gill Apgainst MCF
2 Farm House Sun Rock Farm 3199/2018 Civil Judge Jurior Division & DTP
| Irt the Court of Kajesh Garg
; Against MCF
3 Farm House 5?:!::;:::1 96/2019 Vacation & & DTP
| & Judge/aD) Faridabad
In the Eul._.:r‘_: ufSh..Sam‘ﬂeep Against MCF
4 Farm House KK Ujjwala Farm 99 Kumar Civil Judge Juniour | gpoTe
Division
In the court of Garima
e [ CF
5 | Marriage palace | Sanskrriti Green 2264-17 yadav civil judge junior %“&";;tﬂ
division
In the court of Garima ;
b Farm House Ravish Trihan 2264-17 vadaveivil judge junier | Teoist MCF
e & OTP
division ,
Sateder Banga 5/o In the Court of Himani Gill Against MCF
7 Farm H
ML GS Banga Civil Judge lunior Division & DTP
In the Court of Mrs. :
8 FarmHouse: | SanOeeR Chaprana || oo nnin | Tarannumkhan Civil Judge | ESIMSE MCF
| S/o Tej Pal & DTP
Faridabad
. : : In the Court of RN Bharti Against DTP
Education Khajarii Educati
9 508 laﬁut{er::a °" || 10872013 Additional District Judge | and MCF, BC
. Faridabad Dffice
| =
In the Court of Manika
10 Farm House Sun Village Farm 124 Khamagwal Civil Judge Against MCF
Junior Divisicn
' | In the Court of Mahesh
. 14 :
11 Restaurant Aravali Restaurant CHAAIF/2015 kumar, Civil Judge Juniar o
57 OF 2015 A 1y
i Divisian f o
. In the Court of vacation .
1 Marriage place jannat valley Judge, Civil Judge senior Against MCF
& DTP
Division L
= In the Court of Garima :
[5/52227/2014 : . Against MCF
13 Farm House Usha Ch
us sha Chawala 5 GABT OF 2015 Yadav Clvﬂ Iudge Junigur 8 [P
) Division Faridabad |
Q
- =
___r"
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Marriage place

Raj Villa

Against MCF |

&OTP |
: Agajnst MCF
15 | Marriage palace Delite Garden goTE
6 | | | Against MCF
pl Marriage palace Yogl| Farm & OTP |
. Against MCF |
17 Marriage palace Edan Garden % DTP
3. Reply has been received against issued notices:-
Faram Hans
i Mo sta
1 Ashram Adteamm O stay
Radha
2 Satsang Bhawan SwamiSatsang No stay
Ashram
3 Marriage palace Sethl Garden | Mo stay
L — | Y e | !
i Farm House Pardeep Sethi I Mo stay
5 Ashram lagat GuruDham | Mo stay
6 Farm House GymKhana Club No stay
Permission
far change
land usa
fram
Manav Rachna Ui
: ; Corperation
7 Institute International
Institute o el
vide there
mema no.
MCF/5TP/98/
329 DT,
. 16.03.1998
8 Gausala Gopal Gausala No stay
T 1 cLu
Permissian
Granted
Memao No.
1/50/90-3C2
DT.
] Ashram Sidhrath Ashram 1B.04.19492
From MCF
vide memo
M.
FCA/STP/92/
426 DT,
08.03.1992



10 Gausala Narayan Gausala No stay
11 Farm House Kamlesh Sharma Mo stay
Aravali
12 Education international Mo stay
School
13 School MVN School No stay
14 Mandir Hanuman Mandir Mo stay
Ramesh Pal Rana
A2 | pESRn houwe Sec-15 Faridabad e 5ay
i = ]
16 Restaurant Shibiya Restaurant No stay
17 Farm House | Windsar Farm Mo stay
4. No reply has been received against issued notices:-
' Imperial ~ Reply not
1
Marriage _paIa:e Eardic e
2 Farm House Lahiya Farm Reply not
recelved
3 e HSVP Sector 21 R_'—‘Ff"'f Tt
cul recelved
4 police post palice post Reply not
received
5 Farm Houss Rishipal Farm Reply not
= receivad
6 Farm House Meadous Farm Reply ngt
L recelved
7 Farm House Shaurya Farm HEP"{' nat
i receivad
B Farm House Indetaj Farm “*“"f Sy
rEcen_.fe_d
9 Farm House Kailash Baisala Reply not
L received
10 Cffice HSVP Sector 45 Reply hot
received
11 Mandir Shiv Mandir ngw. i
receivard
& a7 receivid
f‘"‘f’.




H A dE Reply J'Iﬂt-
=2 Farm House nand Farm recaived
] Reply not
14 Farm House Jasan Farm il
recelved
Reply not
15 Farm House Farm House .
received
. ] Saheed Reply not
3R Fauhcation Foundation recelved
aply not
17 Farm House Bhalla Farm i ”G
received
Reply not
18 Farrm House Anangpur uhomtidld
19 Farm House Anangpur Reply not
recelved
. Reply not
20 Farm House Anangpur Ricaved
21 Farm House Apangpur Reply :.1.nt
racelved
Kattan Reply not
22 A
Pahari{/huggi/lopadi) e recelvad
Kartar Bhadhana Reply not
3 &
Stock s e received
Reply not
24 Ch Fi
| opra Farm Anangpur S
25 Krish Farm Anangpur REPI‘{' nat
recaived
26 Vedpal Farm Anangpur Reply not
recelved
27 Judge Farm Anangpur Reply not
_ ] received
28 Manish Pandit Anangpur HEPH_I' nat
- received
29 Aswan| Nagar Anangpur HEPI“'T Wi
received
30 Krish Bidhbri Anangpur HEph,_r naot
received
31 | Manav Rachna Farm Anangpur H'_?F"f not
receivad
32 Prakash Farm Anangpur Reply not
1 received
33 Malbotra Farm jﬂ,_nangpur REF"T not
received
34 Soni Farm Anangpur Reply not
' receiviad
S '
=




Reply not

[ ana .
‘ 35 | Devender Badh Anangpur raceived
| Art Village Reply not
3t An
| Jagdeep Sangwan AngRUT received
| :
37 Marriage Palace Hisggs ety HEpI.",r e
Anangpur received
38 Marriage Palace Kadhe Faen REply nel
Anangpur recelved
| 4 Orchid Velly Reply not
39 Palace
P Anangpur received
Reply
40 Virender Bidhwrl Anangpur Received
Sanju Jain Farm Reply not
“ HMouse AT receied
Anadvan Sandhu Reply not
42 i
Group Anarigaur recelved
= ’ Reply not
43 Bidhuri Farm Anangpur
ol recejved
J4a3 Intzar Farm Anangpur Reply ot
received
45 Latus Farm Anangpur HEP“.'I nu1t
‘it recemnen
46 Vicky Farm Anangpur HEPI? nat
' receiyved
; Reply not
47 Amrit Green Vell Anangpu
Aol nERUr received
Reply not
48 Rishipal & li} A P
pal S/o Badlu nangpur recsived
Reply not
44 Mannu Bhadana Anan s
' e received
50 Dawer Farm Anangpur Frepl\:r ik
received
Exproma Farm, Gullu Reply not
51 i Anangpur
2 Rekhi EP. recelved
52 Royal Garden Anangpur el Nt
received
53 Inderpal Farm Anangpur Repl?f Tt
| received
Reply nat
54 Parmod Gupta . r
i ' ; nan%pu received
Reply not
55 Muthoot Groy A
P Py retelved
56 Sharma Traders Anangpur iy
recejyed

_I-"r--'-

=




il “Heplv not
Gupta F _
a7 upta Farm Anangpur | v aisiy
' Repl
58 Birender $/0 Amzngpir ply nat
| Narayan recaivad
|
59 Chhada Farm Anangpur Reply not
recejved
60 Ishwar Gwdown Anangpur Fl'P-*l:Ih.:r not
L] received
! i Reply not
ik | aroop Creatio epy
T g recelved
|
b2 Golden Cremic Anangpur FlEpl'e._l not
_(E:—enved
Reply
B3 Prashant Farm
_ i3 Anangpur HE'c:h._fe‘d
b Farm House Anangpur Rr;plylr not
Ll received
65 The Riwaz Farm Anangpur Reply not
- 1, received
Reply not
66 Farm House Anangnur
i received
Reply not
67 Farm House Anangpur f
- o I received
b8 Karan Luthra Manger Reply not
received
Manger
65 Ramesh Dhaba B F.eplv,_f not
- receivird
70 Mandir Manger Re ph",r not
= received
71 | Raj Singh Sfo Prahlad Marger Reply not
rE:-:EI‘u'-E.r:I
Krishan Kumar
Jakhar, Dev Raj ReBily icie
72 Manger
Kambo] S/o B¢ i
Harichand
Darshan{M
73 s e Manger Reply not
== Plant) received
74 Pall Cruser Zone Pal| ﬁepll._r nat
recaived

In Order to demolish the identified Encroachments in village
Ankhir and Mewla Maharajpur [Tistrir:t Magistrate appointed a duty

magistrate. Most of the farm ha

e A=

uses/Banquet halls owners showed

S




legal documents (copies attached) to the duty magistrate during the
demolition drive, and they argued that if these encroachments will
be demolished then it will be contempt of various Hon'ble courts.
During this exercise appruxim}atelv one acre of Forest land was
vacated from encroachment by the duty magistrate. It is also
submitted that Municipal Corﬁ:nration Faridabad has demolished
approximate 1200 no. jhuggies/structures illegal encroachment and
about 25 acres of Forest Land was vacated from illegal
encroachment In village Lakkarplur.

e N

Deputy Co ervaa:r of forests, Deputy commissioner,
Faridabad Faridabad




Office of the RanFe Forest Officer

Faridabad Range, Faridabad Bye iPass Road, Sector-17, Faridabad

Phone no.:- (129:2222322, E-Mail \D R.F.O - ffo.fbd25@pgmall.com

No.: Dated;
To:

1- 1.H. Realtec Pvt. Ltd.
Director- Naresh kumar s/o Jagdish,
Add- C-124B, Part-1, Greater lkailash, N.Delhi. 13
2- Sandeep Chaprana s/o Ta]paIiChapmneL 1o RS
Add- Village Mewla Maharajpur, Faridabad .

Sub: Notice.

It has been reported that you have under taken non Forestry actjvities in

land bearing in village Ankhir in Faridabad District.

The said land is notified under section 4 and 5 of Punjab land preservation
Act, 1600. As per the order of Hon'ble suprame Court, the land so notitied under

~OLPA is treated as “Forest” for the purpose of Forest Conservation Act, 1980 and

execution of non-forestry activities by committing illegal encroachment, leveling

of ground, breaking of land, erection of boundary wall, constructing concrete

structures on land notified under section 4 and 5 of PLEA, 1900 are violations of
|

orders of Hon'ble Supreme Courts and PLPA, 1900 & Forest canservation Act,

1980. Therefore, your action amounts to violation of the PLPA 18900 and Forest

Conservation Act, 1980, Hon'ble NGT orders and Aon'ble Supreme Court orders




345

Hence, you are hereby called urnn' yvour explanation within 10 days from
the date of receipt to this notice why action cannot be nitiated against you for

violation of the orders of Han'ble Supreme Court and PLPA, 1900 & Forest
(Conservation) Act, 1980. Simultaneously, you are also directed to remove all the

construction etc. and restore the original status of land. If you fail to submit your

explanation or remove illegal encroachment by yourself within the specified time,

-~ the action will be initiated to remove illegal encroachment without any further

reference to you, It is, hereby, ciariﬂfd that no plea will be entertained after
specified time. All sort of cost incurred on removal of illegal encroachment and
restoration of area will be recovered from you and in case of default, it shall be a
fit charge on the property and shall be recovered by disposing it under Land

Revenue Act and other relevant laws. You shzll also be booked under following

laws for civil and Criminal offences:-

a) Indian Forest Act, 1927

b) Indian Penal Code, 1860

¢) Forest Conservation Act 1980.
Range Forest Officer
Faridabad.

Endst. No.: {229 Dated: |« \nis | 9

A copy is forwarded to the Deputy Conservator aof Forests, Faridabad for
infermation and necessary action.
s ,."I

|I . .'l
Range Fnl'r“Eﬁ Officer
Faridabad.
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Office of the Range Forest Officer

Faridabad Range, Faridabad Bye Pass Road, Sector-17, Faridabad

Phone no.:- 0129-2222322, E-Mail ID R.F.C - rfo.fbd 256 gmail.com

No.: Dated:

To:

Sandeep Chaprana s/o Tejpal %ha;urana,
Add- Village Mewla Maharajpur,
Faridabad.

Sub: Notice.

It has been reported that you [have under taken non Forestry activities in

land bearing in village Mewla Maharajpur in Faridabad District.

The said land is notified under section 4 and 5 of Punjab land presenvation
Act, 1900. As per the order of Hon'ble Supreme Court, the land so notified under
PLPA is treated as “Forest” for the purpose of Forest Canservation Act, 1980 and
execution of non-forestry activities by committing illegal encroachment, leveling

of ground, breaking of land, erection of bounclary wall, copstructing concrete

structures on land notified under section 4 and 5 of PLPA, 1300 are violations of
orders of Hon’ble Supreme Courts and PLPA, 1800 & Forest conservation Act,
1980, Therefore, your action amcur‘ts to violation aof the PLPA 1900 and Forest

Conservation Act, 1980, Hon'ble NGT orders and Hon'ble Supreme Court orders,

Hence, you are hereby calletil upon your explanation within 10 days from

the date of receipt to this notice why action cannot be initiated against you for




a6

violation of the orders of Hon'ble S-Lrpreme Court and PLPA, 1900 & forest

(Conservation) Act, 1980. Simultaneously, you are also directed to remave all the

construction ete. and restore the nrig—in!.al status of land. If you fail to submit your

explanation or remove illegal encroachment by yourself within the specified time,

the action will be initiated to remove i

llegal encroachment without any further

reference to you. It is, hereby, clarified that no plea will be entertained after

specified time. All sort of cost incurred

restoration of area will be recovered fro

on removal of illegal encroachment and

m you and in case of default, it shall be a

fit charge on the property and shall be recovered by disposing it under Land

Revenue Act and other relevant laws. You shall also be booked under following

laws for civil and Criminal offences:-

a) Indian Forest Act, 1927
b} Indian Penal Code, 1860

c) Forest Conservation Act 1980.

Endst. No.: {72 61y Dated: § =

A copy is forwarded to the Dept
information and necessary action.

Range Forest Officer
Faridabad.

s
ty Conservator of Forests, Faridabad for

i i
[} ]
i | S
{ &

.r*_.;,'..-'
Range F‘éi‘esi Officer
Faridabad.



ITEM HOQ.303

NARINDER SINGE & ORS
VERSUS
DIVESH BHUTANI & ORS

(With applisation Tor
report)

":
o2
=0

cunﬁr m,!,.a SHCTTON XVII

SUPREME a%# I NDIXITRA
_ nﬁﬁ mucm rm;s

C

1 ib.NO(s) . 29562 F 2013
- |

Appellant (s)

Respondent (s)

pam.-].gﬂinn| to file appeal and office

[
Date: 28/10/2013 ‘This Appeal lwas called on for hearing today.

ijggnnu :

|
: HON'BLE MR. JUSTICE A.K. PATNAYK
HON'BLE MR. JUSTICE SURINDER SINGH NIJJAR
HON'BLE MR. JUSTICE FAKKTR MOHAMED IBRAHIM KALIFULLA

For Petiticner (s) .

HI
Mr.

For Raspondent {s)

Mukul Rohtagi, Sr. Adv. ' {110 be true copy
. Krishnan Venugopal, Sr.

P. Rajesh, | Adv, o

Tejaswi Kumar Pradhan, Adv trar {:?IE?'S}

Suprems Court of India

UPON hearing counsel the Court made the following

O R T ER

Permiggion to file Civil Appeal is granted.
|

Delay condoned.

Application seeking exemption from filing

official translation is a%luwad.

Issue notice,

4

In the meanwhile, the appellants may carry on

their business

et —

of ]mat:l.ng marriages. v

)
SRS




IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION- 27
: |
CIVIL APPEAL NO, OF 2013
(APPEAL UIS 22 OF THE HOW'BLE NATIONAL GREEN TRIBUNAL
| ACT,2010)
[Arising out of the impugn | interim Judgment &nd order dated
03.05.2013 passed by the Hor'ble National Green Tribunal, Principal
Bench, New Delhi in Application No. 42 of 2013) .
BETWEEN: % 7| POSITION OF PARTIES
- In the National Green  In this Court
e ! Tribunal
1. Narinder Singh,
Owner of Khalsa Garden,

Opp. Siddhadata Ashram,
Surajkund-Badkhal Road,
Mewia Maharajpur,
Tehsil & Distt.-Faridabad,
HaryanaState

2, Chander Mohan Khanna

- Owner of Eden Gardéns

Mewia Maharajpur,
Opp. Siddhadata Ashram,
Surajkund-Badkhal Road,
Tehsil & Distt.-Faridabad.
Haryana State

Petitioner
No.2

3. Rahul Chowdhry,
Owner of Chowdhry Farms

™ Khasra No.1378/1/2 min. it

Village Anangpur,
Tehsil & Distt.-Faridabad, Petitioner
Haryana State . | Not a Party No.3

4.  Mis. Dawertax Pvt. Ltd. through | :
———— Director Shri Tarun Dawer,
Dawer Farms, Khasra No. 1374,
Village-Anangpur,
Tehsil & Distt.-Faridabad, Respondent ~  Petitioner
Haryana State No. 6 No.4




Jagpal Singh,

Sio Shri Harnam Singh Intezar
Proprietor of Intezar Garden,

Khasra No. 1378/1/2,
Village-Anangpur,
Tehsil & Distt-Faridabad,
Haryana State

6 Rajiv Nath Rekhi

Partner of Exporama Indis,
Khasra No, 1378/2,
Viltage-Anangpur,

Tehsll & Distt-Faridabad,
Haryana State

Soninder Kumar, -

Proprietor of Royal Gardeh,

Khasra No. 1374,
Village-Anangpur, -
Tehsil & Distt-Faridabad,
Haryana State :

Sunil Gulati,

Proprietor of Lotus Farms,
Khasra No. 1378,
Village-Anangpur,

Tehsil & Distt-F aridabad,
Haryana State

Diwan Singh Negi,
Proprietor of Rag Rasai,
1378, Anandvan Greens,
Surajkund-Badkhal Road,
Faridabad,

Haryana State

. Divesh Bhutani :
S/o Late Sh. Charanjeet Bhutani,

Rfo B-462, Chattarpur
Extension, .

New Delhi-110074

. Union of India

Through Secretary

Ministry of Environment and

Forests,

Respondent
No. 7

Respondent
No. 8

R ndent
No.

Respondent
No. 10

'Respondent
'No. 11

Petitioner
|

Petitioner
No.5

Petitioner
No.6

Petitioner
No.7

Petitionier
MNo.B

Petitioner
No.9

Responderit
No. 1




Paryavaran Bhawan
CGO Complex, Lodi Road
New Delhi-110003

. State of Haryana

Through Commiissioner and
Secretary

'Government of Haryana
'Environment Department

Directorate of Environment
SCO 1-2-3

Secter 17-D (2nd Floor) |

Chandigarh-160022

. .Principal Chief Conservator of

Forests, Van Bhawan
C-18, Sector- 6,
Panchkula-1341 Qe,

Haryana State,

. Chairman

Haryana State Poliution Control
Board

Head Office:

C.-'11. S&dﬂl’-ﬁ,
Panchkula-134109,
Haryana State,

 Commissioner

Municipal Corporation of
Faridabad

NIT, Faridabad
Haryana-121001

Respondent
No,1

Respondent
No.2

Respondent
No.3

Respondent
No.4

Respondent
No.5

|All are Contesting Respondents

|
The Hon®je Chief Justice of India
And His companion Judges of the |

Hon'ble Supreme Court of India

Respondant
No. 2

Respondent
No. 3

Respondent
No. 4

Respondent
No.5

Respondent
No.
6
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DTP erRDER

Lt thieseert of Manish Kuspar, Addl. District Judge, Fandabad,

Civit Appesil No.38 of 1.5.2015

Date of decision: 31.7.2015

1. Chentler Mohan Khanna o 061 Shri BC. Khanna, aged 56 yeurs,
Rfo Howse Mo 25/0- 10, West Pale! Nager, Now Delli

2, SiSudesh Mathotra wid Shil€. L Mathotrs, 82 years,

i SmtRome Kapoor wie Shri B2 Kapoor, 61 yeary, Rio Housy
Mo.G-146, Kalkaji New [pelhi,

4. Maloal Crotal &0 Late Shri 5, 3Gee], ayed 26 vears, R House
Mo 1355, Sectnr 7, Faridabad.

. Agpellantsplaintffs
Werste
Distriet Town and Country Planper (Enforcement), Sectar 12, Faridabud,
o RespondentiDetendant,
Civil Appezl against the judgment add decree
dated 23.3.2015 passed by Ms, Neha Goyal, learned
Civil Judge(Jr.Dpvn,), Faridabad.
Present’ Sh:Deepak Ger, Advocate, leammed counsel for apptilanis’
plainrifte
Sh S K Deswal. fegmed Govettment Pleader [

respondent’ defondant assisted by 3h Asrrudilin IE an behalf
of respundent

dudgment:

THe presunt elvil appeal is prefeoed gerinst ihe hzmbnt and
dicree dated 2332015 passed by e court of Ns Neha Gova, leatned
Civil Tudge (Jr.Divn. ), Faridalud. vide what the sit af appetantplzinsfl
wids disnussed
& Briel fouts of the p:_tm[iﬁ‘l.:«' case are that plameth appe) lant

wecl 6 3 el oee S Sodogh oei] Werke o e pigsessomn i Wreains
I |

H .
o ﬂ.'-,,:';."l'm.
A FEndatsd A1 P 200
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Charndar Manas dic Yo Distre) Tohn & fent Bladiens

2

detailed and described in para 6.1 of the plaint situarsd at village Mewls
Mahatajpus, Tehsll and Distript Faridabad (hercinoflic Called the suil
property) vide registerad sale doeds dated 1651990 and 922000 1t i
avelrred thit Smt Sudesh Goyall expired and after her death, the propesty

stood transferred in the mame of plaintiff no 4 and i< sister 10 the exten)

of L4t shere of Smit.Sodesh Kpmari. s funher averrad that by
wate gl other consiiaetion s Been rased over (the plot and the
cofstruation is approximately fifteen yeurs old,  Plaugiff is enjeving the
peacriul possession and consteugtion bver the suit propgvty and are paying
the hotise tix 1o MCF reguliitly | | i35 averred thar e fendant is Intarfering
info the peaceful posssssion of the plaintifl over the suil property 2
wide meme No. 208 deled B3 2015 14 fiey termg ehe plavntils o demalisn
the construction raised by them pver the same Tt i farthes avemey that
delendant has fo furistiction @ pass any order or W msge gy Antice
unslor Section 7 and 16 of the Hisryasa Usbar Development Abt 2 after
commencemen! of MCF Act, | 1984 ol the powers vest with the
Chmmissiones MCE It is averred that plaintiffs regisred the defendanis
ty seithidrave the fribugned noice Hated 8.3 2013 anit nor to-demolish theis
canstnction bt infvain, Henee. this suit

i Upan notice, delenddnt sapeared o Fld Writen siaterment
taking the prefimirary objections o mEintaEEsity, locus stundi, cause of

aekiun. conceabmedt of materia! Gl sod jurisdiczion i fhy s, U

AYTESTEH |
Ay b is suhmlms;d that pREBIE Rave made o false and concucted STOEY Whe ey

| ca@ e
"-P‘JH'T" S idaed BT

e




Cooenawr Mohan efc 5. Tigepct Taw b Couniry Pannpr

3

- the drue facis are-that plaintifls have erecied wrauthorized coastruction
over the suil pragerty and they and sing 1he suit property for commercial

purposs e Banguel Hall and Pasty Lawn in the name ahd style of Eden

Garden. It s Turthier submitted thal a8 per final development plan, 2013

¥ the site of the plaintiffs' comes under the Badkha! Surajkund road which
5 proposeditd be widened up Lo 200 fegr With 30 meter wide green beli to

Dath sudes and open space along MH-2. L 15 submined thet payment of

House Ex  chulha e, Tdende e, Sledidiy Bl e odoes i) make
inauthorized construction authogized one and & comtiees 10 be Hlegal
and unauthorized, unless and unti| either &t i repnilarizdd or the same s

demolistied. [t is furthec submingd thar the .auT: propeviy f5ls within the
Uitban area limit of Faridabad and|the provisions of Lirkan Aveas Act are
apphcable within and gusside the | Municipal limit of any town 11 s
submiried that gs per the provision of Urban Ariea Act Melore rilsing any
construction at the site, plaiftifis wers required (o obtatn prior permission
of tne competent authorfty but the same has ool been tuie by Lhe
plaintiffc and that they have paised illegal snauthorized donstruction

wilkin the Llitsgn A Limite of Faridabind wdhoul getting the buliding
r

nian sanctioned atgl withéur obt
Hence, the alleged construction o
ardl without any peEemission o ihe
“taken-againz the plainiEe s legal

hrmenided. that ekt Y have also
A g ' -

any Mimanad 337 2018

RunfR permasaan b Lhrecior O.T.2
 the pllaimei S s sy, Lnauthorized
iomipetent authocte and thas the scion
loss

L valid and binding dpon them

peit Avaited efficaciiage aod allermative
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Chanaee otian i v Diginer “omn & Tourty Sbap

4

; : -;ﬁmﬁdy"af fillag en appes| ander Section 19 of the Act, 1875 befjre
- approaching the coun and thay the plaintifs tinseiies are wrongdoer
and they Have mised construetipn in violation of prosisions of Act, 1975
and ths, plaintiffs are not snitied 1o the relief as m?aﬁ for. Jurisdiction
of'the civil coult to emertain (e present sun & glso barred. Al pfher

contents of the plaint were denigd znd praved for dismissal of the suir

4. Urom (he the pleugtings of paties, the léamed lower cout
& framed foliowing issues :
% I, Whether ffie plaintiif is anvilad (o the decree of
: Saclarbihon and permanent injunciidn as praved foe 2
= OPP
r .I -
2. Whether the present sult is not mainguitsbis > ORD
3, Whather the Suit is bad for want of (concealimen of
bl T v e plalntifY Fom e Cali=2 (R
4. Whelher the ¢ ivil Count has no junsdiction to entertain
the present ault * (120
o S0 Whether he aintiil bas no locus standi eid cause of

action to fie the present suit 7 OPD

5 Rellef.
5 Partlem have fed theit resprotive evidence
o On appreciation of| the evidence led by the parties and

uontantisog ﬁéiﬂ;&!_?ﬁg,-r s leamed) dounsel for the pantien e lescnsd i)
Court decwded isslies noul, 3, 3 & 4 dpmined the plalntiffs; issues Nu 5
wigs decided agdingt the deteredsil sttt povssod ang airmated e the suipol

the plaintlff was dismissed
‘i % r:f'

Ry Py e
40f kgridaad. 147 2015
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5

T Agprieved Som e aforessid ludgmont 4;_:1r£- decree duel
E;}.H;J‘E; the present appeal |has been pretirced hi‘ the appeBanis
pleingirts
8 The lensmed countel for sppellanis cohtended that (he

Judgment of the leamed trial court Is had on the graund pf etncealmenc of

Gicts, rmis-joinder of partivs and| jurmdiction of civil céurt The learmed
trial eourt failed to appreviare dhal matice af the respomdent i without
qurisducitan. Thie Teaened Lrid) el also did not spprecigte the fut that on
the date ol judgment, mjumction jranted by e Hopbile Apex Cours way
in foges. The respondent has e térritarial junisdiction toiissue eny: such
patice. With these, it is:prayed thi the sivii court fies jarisdiction to grant
retief af L'TEEJEE‘Hﬂnn"With'.MEr:]Jmllﬁ-&] rehiel &f permanent injunclivn in

view of Harvane Mutdeipiol Cafporation Act, 1994 Ihereinatter callod

1994 wey,
o 9, Oin the other fand, Marned PR assismd by JE of DTP (1¥loe

opposed the comentions af appelants 1 |8 conweded that i view of
Sectipn §5 of the Pumjab ScHeduled Reads and Comrolled Areus
Restrclion of Udpsmilaged Developmient Act 1963 (hersinatter called
1563 Aot} the judidiction of civil et is giearty debarredt oy Sestion 2
of the said At mm empowered with the lurisdiction o meue uny
arei - winlh were dedlemd a congolied g omee and had gone oo
musicymal ares subisequently. 1t ig dlso contended than againsg dny wetlon

or exder of the Directer of Tivwn & Covnery Plavining shy of Ippeal

»
g
“hjui j?_}h:nhl
ACY REAV b L 20




i,

Chanaer Mohan «tf

provided in the Act. [n this w
infructucus;
pae I have Besrd |saened

material oneecard

I,

property by way of registersd
B.2.2000.

The suit propeny

admittedly the appellanis we

Municipal Corperation Faridabag regulurly

¥ Thieel Town & Suaniss Plantar
o

i Suit as well a= appedl of appellant i

eounsel tor partics and{have perised the

Appellamts are awners of cermin land refered 25 suit

sale desd execuled ab 1651595 and
o fadls within Mugicipal Limil and
Yl house 1ax andl Gther taxes ‘o

The -'.#':t‘l.'ﬂ':da'ﬂfl! isgliEd a

show cause memo & to why thy constructing of the |appeliants be not

demalivhed,

the present sull and peayed that

Afler exhalsting

other remedies, like representations 1o

officials of defendant; the appe llxhis approadhed (he elvil cour by way of

show cause meme of the DTP may

Kindly b dectieed noll gt el ang they are also resiraiced  from

Interfering into the peacefial possdssion of the sppefantas the detemdzn

‘s no urisdiotion fo pass ey such arder or any shisw cause oiemo uinider

Seetions 10 an 7 of Haryara Urbaj Developmen: A<t

i

The plea of appellargs is discarisd by respondent

It i3

subpt e My coungiel R esomiilia that the apositants sre Ling thessuit

properly lor commercial purpose spd has constricted banguet Buil dnd o

pacty lawn o che npme and sty

promecty iy being wsed purely

¢ of Ms Edon Clarden - and the suil

o Complediial puspie It i (upthes

submitect thar Rovernment Notification, was published on 12101901
24

29/
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vide which the development plan 2011 were published amd the site of the

appetiant Guit propery ) falls w

ithin the developracat plar. Flonae. the

respotdent s jutisdiction to pass such onders.

13. It is drgued by the learmed counsel that in view o7 the

stalutoey previginns dnder the N

of respondent is bharred,

Lumicipal Corpardtion At the jurgdicnon

It 5 prpueed that the prepenty (of the appelants

were earlier nls e controlled ates hli;; o 1L comes ithite the municipal

Tzl annd o actien ean be 154

violation of the contralled are restrictions.

apgellants relisd. upon a firll

gr 2painst the sppelfad: for the alleged
The legned counsel for

bienah judgment of Hup'ie Pumpab &

Haryans High Coust is WP NpS0H of 1999 Gtled asl Mys Shiva Ice

Favtory Vs. State of Hary

raa aod others” decided vn 12 122000

And snother Division Bencli judimerns in Satpad sod ethers Vs, State

of Haryans and others™ 2
guestion arises Lt the cour

ghow cause memo no, 206 dats

N10¢¢) RCR (Clvil): 331  Now the

I wihethed TP hgs 3 gover W igsue he

W 8.3.200 3 whether the civil court has

firiacigtion 1 enttiin the piraseint sult; whether the vt property 1l

wittiin the mumcipal limit app e espondent has (po arisdotion e

Sxercigt nver I

14 i femis o Stcthon
bas framied the Puplab Schedule
of Unremitated  Develapment

rij;ui&l'ﬁ' thie: conmiraction of th
i

| -
s

T Ty
e 3172013

35 ol the 1963 Adl, this Stile Goyemtiveit
i Robids gl Contso o Sris eslrenod
Per N ool sucly Rosles

fafes ¥960

The

e -Bauafeferiien Ui thee boetinalied doea

Qa3
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8

eBl0tteers ave njiired 1o propi pians fop residential, ccommazciyl LgTh

ﬂ!:hhpm:pﬂﬁﬂ 8% per the contlitions of develnpresm §f coluries 0 g

controlled areg. Rule 1o prestﬁjml

conditions required to be fulfilled By

q mIbniz‘ﬁr.inaiu&hg.an Lindicsalding peritting the [iregtor or &ny other

:dﬁvcﬁrﬂwmei‘ﬁ- warks: i the. colomy it 1o carm

i for ensuring due complia
development works in acordince

EAIpOWETS the Dircror tg sl Uil ¢

I execution af the layow plans or fhe dunstrection work

required Yo be made by any persdn

re-srecl any builidng in the cantod
The entire procedure and the vondit
buldigs are preseriteg in Pard Vi1

15

e Dhecios: Tovwi vt Conipiry Pl

.t.iia'a Agl, the Diractor, Lirhiin

Commissioner usideg Section 346( 1)

SITAIAE [puls wih PR preparing (e Pl

furigdiction.

Commisaidng - Wil s

It may me ficticed that | torms of Secting = of the

Similarly, under Secribn 348 of the 9% A

Campiet=p | to

“officen authorized by him tolinspect the execution of the layout and the

Qi BN direstnny iysed fig?

Of the execution of the iyout amg

Wl permission sgunied  Rule 24

he eulonizer 1 sotmerie e | IR
Anapplication
ta the Direcinr ineetiding 1o ermpt or
diatea s ger Part VI of the Fulies.
uns for raising af constrs'tion ol the
fibe fyles

1963 Aot
g Ulider Secdion 203¢ {2197 the
Pdveltpment  Depuriment and the
of e 1994 Act five 10 satisfy the
Wikaln the seore of thels respective
ir 15 the

CREMR® complamee 5 tha

development pans in tespler ol coningibed aren decldced mides 63 A

Thisis so evident from the readding of Bections 346, 347, 348 any 30

figs

o .-'_. #
el R B <15,

SHs
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alse when Soction 351, which frande ormited by Aci Nei2of 2004, The

Dicestor; Tows & ‘Country PlRnning has a0 rale in tgapect of an aneg

falling within the limiis of 2 MT'mcEgiaﬂ Corparttion
Loy, Hof'ble Punfab & Haryina High Cour in WP No 17048 af
2067 tited as Rafat Kuckbal sad otbers Vs, State of Haryana
and others, ducided op| 23 #2012, after Raving done e
tomparalive study of the 1963 Aur and 1994 Act lias helé:

()  The Direcior, Town & Couptry Blamunng or piy
elfieciso appuinted by the Star Government is 1 m':?ra the somplisice
ﬁf the development plans ang ghe Fﬂ.l-f-"ﬁ'ﬁﬂﬂ.‘b".ﬂf‘ 1963 ek in- respacr of
contralléd area atd on the schedbied roads ISR the euinicipad limits,

() The pevtor, Uiban cevelapment Depiremon
&5 competent o sesk wiwiptiande of the gevelopten wans publihed
under Sections 4 wmd 5 of the IHET AL an terms i Sevtron 20840 of the
Act unless sueh Plans are moditiod i aceasdence with the procedure
preseribed therstn: aml ako Ny w defepete potiffad by the Sans
Goremment in terins of SEetion 32 of the 1973 e

(it The Comeussivnen, Municipal Comporanon iy
SRR (i SR eoniplianoe o e dey elopitie il oK pikishod ey
SeLtions 4 and 5 of the 1963 Act b Erms el Sicton 146,01 the 1vss seg
unless such uns are moditisd m mooprfisce WK phe Brivedune
preseebed; dnid sho by g bz noefied Bt Sate Covermment i

Aerms 0 Section 401 of the 1994 Ak

’ ] . ‘q l"i'. w
"ﬂ ﬁm_ﬁ&lm 0t
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10
17 However, m pmjm: Spinaing Mills Pvt. Ltd. And
anather Vi, State of Hacyats and others” 2005¢3) RCR(Civil)

298. Tae arder passed byt he s

area falling within the muniipy! limits was set aside.

sigtanl Town Plaemer iy mispect of in

In State of

Haryans V5. Kartar Siagh and others” 1989 PLT 35 it is held by

the Hon'ble: Punfeb & Harvana|H

Municipal Act & nuiside the scope and jurisdiction of DLE

acid that Section 203 of Municigsl

igh Court thal ares governed by the
Ie i5 fuethor

At 1973 will uperilive,  The same

view was further taken by the Hon'hia Panjab & Harysga Hiph Qo o

Satpal and others Vs, State| of Haryans. and offess” 201004)

RCR (Civii) 334,

18, I the light of the pbuwe judgmentz whereln the Hon'hie

Punialy & Haryand High Ciuirt has

Sategoncally shated tiar the provisivg

of 1973 Act are not inconsisteol with 1963 Act hut the provisinns of 1974

Act will be opetative,

In specific findings in case titled us Premier

Spianing Mills Pvi. Lid, wr[arm-n the ordes plssed by (he Assistan

Town Planter in fespect of an area

Elitg within the manicanel Hms was

set aside. thix court ds alio of this durstdsrod view thar {5 réspondent bas

meauthorn ket to Pliss un ardes
ltmits of Municipal Corparation fa

5 I b light /ot iny

freiinng W olhe e fals within the

rtebad.

pBOVE discussing, e appesl of the

BSTEL e
'3_{‘-:::;_ appellants is herely svcepres and allowed.  The n o putlitrigns and

g ddide The shiss CELSE e

249
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£ Balsah V. 1CK
3 . ; | £
HE COURT OF NEHA GOYAL CIVIL JUDGE (DIVN |
FARIDABAD
i Mo, 73 of 2012
Date of Tnstt:-18,7,2012/28 6.2013
1'Jq;¢-§§$’v;iglou:= §.Lame
Smi:Balesh wife of Sh.Dharambir Singh, residedt of H.No 169 e | 5, Farsdabad]
e SR Rl R S B T S b PLAINTIFF
Versus
‘Municipal Corporation Faridabad,
M its Compiysloner,
*:'r" <B.K Chowk, NTIT Faridebad
> : o DEFENDANT
if
% | SUIT FOR PERMANENT INJUNCTION
_ Present: ShRaj Pal Singh, Adv for the pialntify
Sh.Anun Katoch Adv for the defendan
JUDGMENT:- 3
B, This sult iv filed by the plaintff ageinst tha deferdants sesking the F:
II.
rehief of pemmanent injunction restraining the defndanis from demolizhing the pillacs of B
£ Wi‘m fencing, removing the plants pver the land in question end inrerferting in the

. venoetul poassession of the plaintlff over the| sult preperty. Further, We relisf of
mandalory mjunction is abso saught 1o the effect that i1 the defendanis shipeead
dumalishing the pillsrs-of wire Fencing gnd boundary wall, then, defendant be direeied 1o

wonstruct the boundary wall and pillars of wire fencss

£ Hnef fts of the case as mergetl. fpm b phinl sre sthal T
P
plasrdift has clamned becsell te b the ahsoluts purier B s et of Gl Nbinkin |
gk .

i oy ' b : ...I
Pakail Farrine. part ol KhewiaAchatn Mo 223bw; 0s Weat Ml R TG e 5{0‘ “r‘-
T )| . BT
NSAIT Y I90h- a0 Hedr No 20, Katle Mo 203 Y ! J) i !ﬁi' i
1.{".-.".'-\_:'
o A ; e
NO LT, 1020040, Revt po 36 Killa Mo ss-R350 Ui @725, oL %i gi-
oy ;'I_'H' f;'qrr-. L
W ,"'f - " 4y I.-:'lp"'
> - T




Balesn .f:- MCF N
(6-12), 16/2(4-5), 17 (8-0), 18 (8-00, 23/1(3-5), 25¢i-3), Rec No.J7, Killa
&14(3-10%; ﬁ-ﬂ'lf‘]-?]_.’mfagmi-ng 36 Kural 16 Murlys and and wdlimeastming 18

it ¥E? Marls and the total land pd-meassuring 75 Kunk! 8 mosla situaied within the
mmﬂ?"égmﬁ af village Mewls Nahargipur, | Tehst & Hstrict Farsdabiad [huorsliafer
referred to as “suit property”™). It is submitted thar the auir prapeity wis purciased hy

== the plalntiff vide a dily executed and registerad sale desd Mo 8490 doted 26 10,2008 g

sale deed No.8049 dated 8 10.2004, Tt Is sybmitted that after purehase of e it
o Propey, e platmiff is i sorual physiost pssession of the suit groperty, It |5 sibmitizy

-f‘—._bhu-ﬂmpmﬂdum.mm had' built & boundary prall songwith foir gales in order to safs

i

d the property and the same construction 25 existing for quite & fong period. 11 s
mitted that thers are fonving wire over the boundary wall and more then 700 plunts
-,; % have been planted by the plaintiff and is also plmling othor trees on the susl propurty [t
15 submitted that the plaintiff has also constructad four reoms and one ol Temple 6f 55!
Babs {5 also existing over the sui property and klectric connaction fs alsa iigtalled over
the same. Tt is submitted it the defeadant wants to demolish the small plliars of wire

foncing existing over the boundary wall of the suly PIOPRITY and no notiés has besn i
w~iseued in this regard. It is alleged that the efficials of the daforidant vigited the Sl

Property on 13."-'?-.1{}11_‘ aud threatened (o demolish the wire ferces and arder the plaingi
o stop plantmtion pver the suil property. It s subiitrad that the defendant huy o right 1

demalish the aoundary wall gnd wire fences. as the sy I Very imuch necessame i

il dale
guard the plantation wnd suit praperty fom srd Enimais and CAUTGBLEre wnid Guaii |

G2ty the lbeate the sime, hut, the defendin) ¢ ben WPON o e lich (-

wilt bt r'u'alm-._-.qr_u; ther dloie gisosiliie of e Shops bt st Fae rlkaired M EN P

sl ek Sreali LSRN LTy Grvsdn e muit FERRMUERE Y e g nieday, 4 I-n.l||||||\.||:|- WL SErl wg iy il

eyees ey denatE e 4 PHTREN e L ey, E ol ghe phivs

CH L1177 NPT P ol P FY bl .l..||r'-‘|||r, by LTS U Y ST ]
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O notice, defondants op

--‘l,*

pmlmﬁﬁh plhjections with =
e prasodtEr s congeal
it s bovndary wall =0 bnibed fonsing

72012. Se, @ such

dafendant on 13:
|
infructous. It i subsmitted that the pleintift hTu catsod Fesh constrygtion Oves the sutl
jogally and withaut prior perisson of MCF and local authonty

g PORE wrongly and U
A \—? {1 is submined that

it
§

Jaged 2581992 0f!

é' canatruct Y voundezy well, tempie, MR

whatsoever, or s pariod of 30 yeurs from

h:_dwﬂnswcl.l‘i Falls in the asee ©
4 and prayer hies been made
From the plsadings of

 plaintare demie
.

.

1. Whether the suit of the

prayed for?OFP

4 Whather the suit of the plsint 1ff

3, Whether fia-suit of the

Qre

4 Whelbes the sl Gt e

LUt T
urt

3 Wb the pa

i [

Rovty . prahies

smolition of wirp fences pud removal
segred ot _ﬁiad"w fitten Stale

gosd 1o mairzainat

pd e matsnal fucts frd

cireupatance, e guit of

tha suit lend falls in forest

st property sl manner whalsosves
Wﬁuwmmtm It

l-

b plarnits. Hence, this SUlt

gt AR AR

mgrits, ks se prpiled that

AL

ality o, On
m (ki Qourt, whereas, the Leus Tacls 8re

Ished By \ne

wire: has. already e demol

paintift becomes

depariment ared wnd any copBtnetion over

4 Ty violation of provisions of Motification

1 supmitned tat the

dhe suil propenty in any rranner.

plalnti [ has no right o

ele.  OVEr
the date of (Guzstic Wotifigation becauss the
 Forest Depariment. Rest of the ©

for dlgmisssl of the present sl

ortanits ol

gL W Framed:-

s parties, following

plainuff & decreg of permanemi njanghion, B

jan TORE

s degrae af mancaiory (I unelt

TaintifT is mal maimiatnable in he present i’

il ¥1 g L cREHE al poiin e [l hse pres et

Wi (hLL VTR NN e

.r'|_|.h WL 1 il
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Balesh Ve MOF

o of their rival contentions.

;J o -*_'35 To prove her qase, plainuff Smi. Balssh herself appewssd i the
s ¥

: withess-box as PW) and tendered her sifidavit BxPWI/A in his examinullon i chiel,
reiterating the wersion of plajat, Apant from i1, she has tendered the following

ExPl - Receipt lqsusd by Electricity Departmen:
Ex.P2 = Housg Tax Reoslpt
L. Exp3 ~Fhotosapy| of Sale deed dated 26.10.2004
i ExPd Phatoeopy | vf ssle deed dated 8.10,2004

S.JC.Mehta sppearsd in the wittiess-box as PW2 snd rendered his .

- affidavit Ex PW2/A in his examination in chief, reltepating the version of plaing,
8. Sunjey Chaprena, Inspoctor, House Tax, MCF sppsared in the
‘witness-box as PW3. He has deposed that he has blought the summoned record and s
per their redord, Bala Devi has deposited the Mouse znd Fire T 'MQERIingG 1o
R5.6,50,000/- on 26.11.2012 in their department and proved the recaipt of the same a4
55::.:;"_1 and deposed that the seid recelnt was issund by their deperiment snd identified e
a:ﬁ&tm:s of inspector Harinder Kumer over the sa

54"?&“‘5 ihat he has brought the summoned record hind proved the photocupies of i
ol ; _
d':t’:ﬁi:; calready tendered on record as Ex P31 & Ex P4 angd deéposed thal same dre carres:

Al genuine, s per thédr record and same fe b be e of Smit Hslesh

o, FhereaPer, Lal, Coungel S e plesmisah s tenceved tho fatown,
-

(4 (TR TR T

il

| Pl - Pleets gy b

DR R
e
| od W7 Pleslive Tipx My e
: LI .
f=x TS AL e




oo TR BxPT =Cotified Copy of
Va. Divesh Bhudan

¢ Bx.P8lo Ex P14 Reusipls
Thersatter, svidence on behalf of the p

472015 as the plaimiff has fiiled o conclud

|'I' 1 .l'
5 _“-.-:;.
Bakesh Vo ML
= Musistion Ni, & 18]

crder duted 2012 20 3 patsed by

the Hon'ble Suprems Coun of Indin ~ Balesil & Olhies

| e Cinbers”

ANt was closed by Cawt order dated

£ her evidence after avalllng severa!

sffective oppormunitics including last opportunity

'©n the other hand, defendants have examined Kartar Singh Dalal.

hereafter, ovidence on benalf of defandunt wes closed by Court arder dated

5.10.2015 as the defendant has failed to conchsde its evidence afier availing severs

eifective cpportunities ineluding last opportunity,

2. 1 have heard ShoRaej Pel Singh, Leamed counsel for the plaintif and

" 5h. Arun Katosh, Leamned sounsel for the defendant and have gone trough the case file

My issus wise findings slong with reasons theregn ase s Unider-

| Both thege issues are teken logether being Interconnected  Oniu 1o

ke ﬁ':ﬁ!ﬂ lﬁﬂlﬁq W'I:.'- HPEII'.I '-hﬂ Plﬂlﬁﬂff Whatever h«ﬂ biEn p;'tnhh'.'d Mg tazen unfl.gr_l,l
Al by

[4 It is the case of the plampff sy she 45 lsolie

pomsession of palr nuimkn prhed a2 detiied e s H | E gh

jUhaimt, ALl ;
im0 Rt Lo MERe vl g ceiiiened sale el .
weibd! sl b e T Mas! sl & " -
Paetio d dundia 4 i Bl | ’ ' ﬂ-‘qﬂn‘t‘rh
| R TRE LTE TR S TR I ORI PO GNP R TN By "

H.'_Fllj"l L0 S
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Balesh Ys Mep

area ad-mezsuring 75 Kapal § Markd, situated Within' revenit estare af Willug,
i sajpur, Distdet Farfdabad The plaietft pus placed on record uoth the sale
- ﬂf ﬁ.l 90,2004 pertaining 1o sult PrOperty ad-messuring 16 Kanbl 16 Marlag
53 and another ssle desd dated 8, lﬂ.l?!tr'rH' pertainiag 10 the sull Araperty -

- measuring 3% Kanal 12 Marla 25 BEx.P4. Tho plsintiFF has alao sxamined Sukibir Slngh,
ARC, Sub-Registrar, who appenred in the witnass-box ss Py andl has deposni 1hy
both the ﬁhﬁ&ﬁdﬁ ELPJ wd Bx.P4 axo qorrect Wl genlling as per tnair cactrd aml the
said sale deede are in the name Of plalrdify Batesh, The Pluirtift hes slse olaeed o
.i" regond Mutation No.6786 and Mutation No 6747 Ex.FS and Bx.Pé. which are ssnatinned

.
o i the name of thi plaintiff on the bingls of shope-sald sals deeds With redgsen ¢

il T
propealy. Thys, Som all the dosuments placsd on recard by the plsintiff) COEs |
% that the plaintiff iy Uie absolute ovner and in possession of the suir Property, 88 deluiieg
S e —
15 Now, the plainefF s elleged that a bowndary wel] dqn§ with s

gate hes boen in existence over the syl Propecty) for quite ¢ long period, which was byl

_ “up by the Previous owtiers in order 1o safe gutrd the suit property wni i order to sl

and identify the suit property. Fusthermore, there lso exists forving wire cues the
boundsry walls, thare e also exlets more thay| (v handrad plancs. wiis haye beesy

plaited by the PAENIT sree long Furthermore, the plus it iz

s inacied o AT
alter purchusing the gyt Propety and (hiere ace epist gla T ampie of SaBubit i g <
propey. The aloataicity SOHNSTILOT i the foorie B oR LT L e

e sual preperty. The phunttf hax alteged: thui (s g FRTiis et Mo

b - plirei i AREE b dEmohsh ihe AU B o e By ity
. i :

Boundary wall of the sui propery  The DINIEER Rad 3 ege £V [
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Balesh V. MCF

solish the boundary wall angd wice fences a3 thext are inexiglence sinke ling and are
to safts guard the plantatiop and prepeny G anjmals and
: t}m preseat sult. To support hee caue, the plaintil hes oxanibdd
| herseil a5 PW1 and olso examined ss many e threg othar wilflesass W prove her cuss
From PW2 10 PW4. Apart from i1, Uie plaintiff has aiso placed an record documents from
;Ex.-é-i 40 Bx.P14 in support of her cuss. |

16 Qn the ather hand, the defendant hang submitied shat the barbed
Tencing wire over the swit property and the boundary wall has already Ueon demalished
Eby the defendit on 1372012, So, the suit of Me pleiniifT has bevorne infructous,
L2 Futhesmore, the defensdant has. also subrmitted thet s per Gazette Notification taied
ﬁ-ﬂs&1wlwﬁhmlﬂw no right 1o construct any boundary wall, Temple, roof e
& ‘over the suit property for & periad of thirty years fiom the date of Gazette Notticating
dated 18.3.1992. 3o, It has bean submjtted that the plaintiff has violated the termy und
‘conditions of abave-said Norificatlon, as the land bearing Rect Ne. 19 falls n the ares o
Forest Deputment. The defendant has pieced on record the Netifieation pertaining to
Eigfstw;aahdﬂkﬁ. The defendant has also exenuned Karter Singh Dalal, J E,

; MCF, who sppewsed in the witness-box as DWI in suppont of the deferice of the

defendant.
12, After hearing the rival conwéntians of Ld. Coungel for the parties and
gore through the rekord of case file very carefiiily, this Coun has obseresd thal from e
documents placed on revord by the platnufT from B P3 w0 ExiPe, winth are sale desds l:,'.-“.
53 :..
dated 26002004, B 102004 and Mulatiohs No ST8E win T87 pertamiip 1 e =un 'fﬁ:
ey 14_"
‘ i
PRy st in e pange of the plalodfE & crofies v thae e alabinbfl v e s aaey E&'ﬂ':{'
i TevasdEaunTE o e sdnd rmpe v, an it '.l.!ll TSR L e T W TR TR AN - LT, i !;
n o b
|L h ¥ 1
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:}:WH bas himselt admitted in his cross-axamination that MCF had 1ssued notlee undsr

Balesh ‘i MCH
it lsseing m}r_-_kinﬂ of Aatice to the pta'sn;iff. {1y the gtier hand, the defenunt

said bowndary wall @ well an bprbied fenaing wie sxlsting uver e
i tadrtiff hus wirency been denvglished by itizm on i 3 12012 S i
Fueh h.lfh& @&ndamwu recnired so show -:.lrfat {Hey had lsaued nshow eaude ratiey
o the plaintifl peios to demolisting the boundary wali and Bncing wire of the plaintift
eaimn;nwr tha wuit pmpmy The plateniff is alrsady allzging that no notice of any «ind

h# Wﬂw hﬂ\ﬁd by the dafendsnt Bven, PEMH-I o f the case fle slsoreveals thut no

show couse motice has been plegad on record By bz defendant prigr o alieged

om 261 of MCF Act 1o the plaintiff periayning 19 the greseat cuse Bur, he has
..-dmihed.ﬁm no sueh q&ﬁeﬂ exists o the Court fle. S0, it comes ol that tne defeognm
s not issued any kind of notice o the plaintiff prior 10 the aliegsd demolition of Ihe
constryotion existing over the Syit property.
18. It is pectinent 1 untion hore that the defendant has submitted @
. its writien sutement what boundary wall uad fencing wire hus siready been demoliahed
o
by the official of the defendant on 13.7.2012) by visiting at the sult progeny of lhe
laiitiff On the other hand, W1 has stated in his cross-examination that he hes visited
thie sult propeny twa mentks befure and the buundary wall, feiicing, rusms as Ferple
ape stil] in existence over the sul propeity S0, from the adenigslon of DW, who o
nione uthet then but Junisr Enginesr of defendant deganmen, (|1 prires Bid thist the
consiructinn uf the plamtift i ¢ boundary, walls| Tencing wirk, Foarsin any Temn'e #

axtige over the st -Pl‘l.'.'r_ﬁ!ﬁ‘ﬂ';’- and has not fesn dematished B e defenaden Pkt

v e oyl t-Lin.dut'cnd;]u is alte@iti thi Sefanant has deontighid e Vel

e 1 2
Fu i i a | Ll i 1: 4
witlls, lerictog wire ol the piﬁ,:;m:f a4 3 T2 T it wase, shi: e lentiing w1 R At
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ate. But, neither ey demmo it driles

{ mgrd. nor phmngrapha R bodn tendared Yy the defendsns, nar any
ce has been produced on record Sy the defendan which could show

that the construstion of the plaintiff has already been demolished By B, This; besuch

Shet siustion, it comaes nut that the construction bf the plaiatify curaisting of bovdaes
wall, fencing wire, rooms and Temple [ still nxiﬂJ:g gver the suil praperny,
19. Furthermore, p;ﬂl.lll of the rezord &lso revenls that the plainlfT has
-.i| placed on record houss tax receipt Bx.P2, which|shows: that the plalntiff fus paid the
o house tax amounting to Rsi6, 50,000/ g the defendant on 26.11.201 2 by way of cheque
& Kbﬂdﬂﬁi‘wﬂmm deavwn on HDFC Bank. The plaintiff has exsrdned Sanjay Chiiprisna,
'2 Inspector, House Tax MCF, who appeured in the Witnegs-box as PW3 0 prove the suid
recoipt Ex.P2. The seid witsess has specifically deposed thit plutiff Bajesh has
deposited house v and fire tax on 26112012 Wwith MCF. On the other hand, MCF
itself is alleging, that the officials of MCF deputmdnt has demolished the congiiustion ol
e phaintff on 13.7.2012. o, if the Version of the defsadant is believed thar they have
rﬁggulima'-thu construction on 13.7.2012, then, how they collected the house tax Fom
 tho plaintiff peraining 10, the suit property i the: tonth of Nevember 1012, when they
aﬁudyﬂamalithad the oomptnution in the month bf July 2012, Furthetshore it 1s slso
observed that when MCF & lung houss: ex from ti-;a plaingitf in b menih o
Navember 2012, sa, it cannot be presumed that defendant Is aor having notice s
knowledgt of the construction which is alrsady existing over the sun samar

Moresust, the smuw of hause tax teker by Whe deteodarn i obse 068w s i

S
B, e dase o collected Sram e Pl Ft amaunts e K8 650 0t S 1 Wi
e M H = P b louiage it eyt BBOuL Ui Cimslediction 0 ¢ i Wi 2 s
anmmeaiety  Thive PG |1 i )il bl 0e ol el et ot R B R .H“H:L
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r evidence ml mjibut the sald dogument. Thus, it o gt that when the defundant
1843 mwwmmmw of the plaintiff is sl existing over (he
' pwpmy Furthermors, when the defendent hns not baen able wo prave that they have
cady demolighad the construction of the plaintif, w5 ulleged in the written swtement
o 10 other svidence hes ?-.ﬂ%ﬂ_-bm}ght an resurd by the [defoudant that the censtruction
" the plaintiff is not existing over the suit property Rather, on the other hand, 1he
sferidtnt 18 waking house e and firs tax from the | plalatiff ll Noverbe 2013,

&m it comes out that the construction of boundpry wail, fencing wire, rooms,

rumnple and plants are still existing ever the suit property. Henoe, |k sush = famt

\iaation, this Coust finds: 6t to rvstrain the defendant demolishing the pillers of

fencing wire, boundary wails, semoving the plants sxisting over the suit gropery snd
§om interferinig into the possession of the pleindff over the sult propsry exceqt by way
of adopting due prosess of lew and Hll the final decisign of the Hon'ble Supreme Courl
ﬁ'l-ld 1;:&:& Civil Appesl No 36804 af 2013 titled 2x|" Balesh & Othera Vs, Djvesh
Bhutani & Others”.
0 As regard the relief of mendatory injunotion s goncemedl, as audecs
dicussed shove, it hes not been proved on cecord thal thig sonstruction uf the pluinit?
CxXIRLngG over the suil profiorty hus besn damg|lshed by the defendant. an dlfeged in the
wHttEn Blaledient. G4 awhen fhe conssruction &F the pleinlaff Tus sl bewn deiinbated
and is stitl gdsting over the suit picaperty. Uil date; theretore, the rehiel of nusodiiir
jumSt I, seaeghih Iy e el te o nade Dok b sy B G | *H'
b 1L Feretlin che i |

AvCUrBL | vasiae b s ieeded o fevous of fhe gl (T3 141 T
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¥ Onus to prove these issues was Upon the defendant but these issues

- were nol pressed by the coungel Tor the defendants bt the time of argumeiils, NEne. thzzy
madﬁ are decided sgamst the defendants.
ISSUE Noi6 (relief):
22 As & sequel o my findings on above issuss, gtit ofthe plaindft s
heretiy partly decrsed 19 the Ef&ﬂt‘ that defesdant is restrained from Jemalishing the
pillars of fericing wire, bogndary wills, rampving the plants existug over te sult
property and from interfering into the possession of the pleintiff over fiie sl propeiy

sxcepl by way of adopting due process of law and till the fpal dacision ofthe Honhle

Supreme Court fled inan Civil -Aw«l-Nﬂ.EﬁSTi of 2013 tiiled us " Balesh & Cithrs
Vs, Divesh Bhutani & E}thm" As regard the relief of mandetery mpunction 1
congemned, same iz harsby declined. Decree shoet be drawn and fle be consigned W
record ronm efter due compliance.

iy
N NOUNCED IN OPEN COURT:

Dated:-8.1.20106
._ Faridaba
N This judgment contains eleven pages and all the pages have I:im:ﬂ signed hy
me.
Dasted:- 8.1.2016 % ot .
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